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REPORT

The Committee on Petitions for the year 2021-22 consisting of Nine Members
were nominated by the Hon’ble Speaker, Haryana Vidhan Sabha on 26" March, 2021 under
Rule 268 of the Rules of Procedure and Conduct of Business in Haryana Legislative
Assembly. Shri Ghanshyam Dass Arora, MLA was nominated as Chairperson of the
Committee by the Hon’ble Speaker. Two special invitees were also nominated by the
Hon’ble Speaker to serve on this Committee.

The Committee held 41 sittings during the year 2021-22 (till finalization of the
Report).
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INTRODUCTION

L. I, Ghanshyam Dass Arora, Chairperson of the Committee on Petitions having been
authorized by the Committee in this behalf, present this Eleventh Report of the Committee
on Petitions on the various petitions/ representations received by the Committee.

2. The Committee considered all the petitions/representations as per the details given
in the report and examined the concerned Government Officers. The Committee made its
observations and has tried its level best to redress the grievances of the petitioners/
applicants to the maximum extent.

3. The Committee considered and approved this report at its sitting held on
22nd February, 2022.

4. A briefrecord of the proceedings of the meetings of the Committee has been kept in
the Haryana Vidhan Sabha Secretariat.

5. The Committee would like to express their thanks to the Government Officers and
other representatives of various departments who appeared for oral evidence before them
for the cooperation in giving information to the Committee.

6. The Committee is also thankful to the Secretary, Under Secretary and other Officer/
Officials of Haryana Vidhan Sabha Secretariat for their whole hearted cooperation and
assistance given by them to the Committee.

Chandigarh (GHANSHYAM DASSARORA)
The 22nd February, 2022 CHAIRPERSON



1. PETITION/REPRESENTATION RECEIVED FROM SHRIDURGADUTTATTRI,
EX-MLA, H.NO.450-A,SECTOR-4,PANCHKULA REGARDING REGARDING
NON-IMPLEMENTION OF THE HARYANA LEGISLATIVE ASSEMBLY
(SALARYALLOWANCESAND PENSION OF MEMBERS)AMENDMENTACT

2019, WHICH READS AS UNDER:—
Ja ¥,
A TRIRAE T84,

grferesT |faf,
IO AR, gveTe |

Subject: Regarding non-implementation of the Haryana Legislative Assembly (Salary,
Allowances and Pension of Members), Amendment Act (Haryana Act No. 15 of

2019).
S o,

H 3T & Ush ffdeTawad {99 &1 dR% ST dredT & | 98 U VAT fawy
2 T wmae €1 S w1 s # 831 81 | A1 —2019 W U et sRaren faereeT |

uTRe g1 fST@T Notification 13" March, 2019 @1 &l s Sif fd Actno. 15/2019 fSrTaT

AW o “The Haryana Legislative Assembly (Salary, Allowances and Pension of Members)
Amendment Act Be it enacted by the Legislature of the State of Haryana in the Seventieth
year of the Republic of India as follows :—

(1) This Act may be called the Haryana Legislative Assembly (Salary,
Allowances and Pension of Members) Amendment Act 2019.

(2) For Clauses (a) and (b) of Section 7C of the Haryana Legislative Assembly
(Salary Allowances and Pension of Members) Act 1975, the following clauses
shall be substituted, namely:-

“(a) One free non-transferrable pass which shall entitle him to travel at
anytime by any public service vehicle of the State Transport Department
including deluxe coach, air conditional coach and volvo buses.

(b) a facility, on attaining the age of sixty years of more, to take with him
a person as an attendant for free journey in any public service vehicle
of the State Transport Department including Volvo Buses etc.”

59 fae 9 B9 & 918 9! Toie Afefhaed g 9 2 df 98 S T |
AR AT ST 2 | <ifeh gRATOM €3St IR SHST BIg SRR &1 g3l 3R I8 I8 Act
N T8l fhar a1 I 60 AT ¥ 31eH BT 4 [d&rId volvo bus H 37U Attendant
BT AT BRI & AT ISP fCdhe PIe <1 Sl & | 579 R Al 1 T garm af 4 99
D HSIeR Pl AT DI Y fePHe TEl Bl AP Sdid H I ANSBHIT Bl HIdT WY




faxarg <ifdT a8 =12} 7141 @R fedhe die &), &I 9 a1R #R 7T AT 819 UR A9 Transport
Department 7 30.12.2019 BT TUdh RTI FPTIT% 3R gs1 % T Notification No. Leg 15/2019
dated 13" March 2019 3T9@& Department ¥ @R[ & AT &1 | {51 Sard SPIO Cum Sr. AO
O/o DG State Transport =T Memo No. 224/A2/ACC Dated 15.01.2020 &7 fear o
JBI gel o af fbi—

“It is intimated that Notification dated 13/12/2019 issued by the Haryana
Govrnment. law and Legislative Department. Is not applicable for Ex-MLA’s & Ex-
MP’s. I STaTd UG IR GoI 950 ARy g3l | uRae [T gIRT AifefthaerT @1
T AT g8 TRIR AT © | 39 97 J R 89 U o A el Heled
BRATOT AT BI o | A1 31edel Heled Sil <1 ATel Bl 98 TRl
A oId gU AW BT Subordinate Legislative Committee § #o1 37| I8 ART
HHeTT Subordinate Legislation 1 Meeting dated 29-01-2020 # discuss 831 3R
Committee §IXT b U= Chief Secretary Haryana (Political Branch) 9 axT U
The Principal Secretary to Government ERIT0 YRaE 4T BT faHid 3 HRay,
2020 ¥ R 39 Sl F B DI factual position & IR F BT, e Sfarg #
R A BRAM BT TR% A Memo No. 21/12/2013-3 Pol dated 12® February,
2020 & gRT fAEm=a+T &1 Kl 1 f% “It is intimated that after adopting due
procedure is the approval/vetting/concurrence of the CM Ld. LR Haryana and
Finance Department. The draft of amended bill was sent to Hon’ble Governor for
his recommendation and same was recommended by the Hon’ble Governor
Accordingly, after signature of Parliamentary Affairs Minister Haryana the bill
was sent to Haryana Vidhan Sabha for introduction and consideration in the
session thereafter consideration the bill in Haryana Vidhan Sabha bearing bill No.
15-HLA 0f2019 the bill was again sent to Hon’ble Governor Haryana by Law and
Legislative Department for grating his assent. Accordingly, the bill was sent to
Controller, Printing and Stationery Department. Haryana for publishing the said
Act in the Haryana Governement Gazette (extraordinary) by the Codification and
Publication officer of Law and Legislative Department. Which has already been
published vide Notification dated 13" March, 2019 so the Published Notification
in Haryana Government Gazette (Extraordinary) shall have to be implemented by

the Transport Department. TART STaTd URag= fa¥IT | ATET HHIH 19.01.2020 2
gR(11) fe=Ti 12.02.2020 ERT fAem=rT # o o Sw=iq form f —

fawITad Al | Jue! Jid fBar Smar § 6 Feee s aRass faamT
BRATOT <1 Jfd B s iferRgemT faies 13.03.2019 fa9TT H U1 1 819 & HRUT IH
W 3G b DIy BRIATS! T8l Bl ol el & | 39 fqurr &1 fde foa o <8 8 &
STferRgErT e 13.03.2019 UR HerH WIEIHRI | SgAIG & SURI Tfcreie Hridre!
PRAT GARET BN | BRIATE BlF & UK MUBT DI RUle 99 &1 SIRAN | 39 0
%I U BIUl S8 Chief Secretary Haryana (Poltical Branch) QfFlT?j Aol |”

AfP1 B! THY i S B are Al g Afefherer an T g8, R A




I Subordinate Legislative Committee gIXT o 26 ST 2020 o) Tdh UH forg o=
Transprot Department A Case BT status report HTT ISNEASEICE:] Principal Secretary
Transport Department §IRT Memo no. 19/1/2020 2 T(IT) dated 06.07.2020 BT AT BT
e o T o

“Matter has been called in this regard it is intimate that approval of Hon’ble CM
in this matter has been obtained and presently the case is pending with the
Finance Department.”

H e e # I 91 o Aredn g 6 o9 W $1E e o gar € A1 38
QTG[approvalsﬁﬂW%ﬁﬁﬁmiﬁﬁﬁﬁﬁﬂ?ﬁ%m%ﬂ@wiﬁqaﬂ%W
¥ foraT 83T € | I8 | SNSRI U Tefcll DT GUM & [ol¥ TRBR Bl Tl (misguide)
PR B © SR AMC Bl ACH I8 © | $9 AMe B THRAT BT a@d gU A U 1 U5
39 R H HEAT 3ehel HeIed Bl fadih 13.07.2020 BT Il | AT 1eTel A8y o
S 9gd TR W o gY gRa BRIATE B T Tsara e |

319 el faead=a g3 & I8 Ul 9l & b a7 fa9mT 7 ®IS Objection TTHR
HTsel uRagd fIvRT &7 491 ) BT ® & 60 ATd & SR fha yd fumas 2 | 98
TEJ TRIR AHA & | T8 WPR B 9&IH PR & fordl SIBRY 37U Aol PR I3 2 |
S Al BT TRIRAT § oI gY Sl TR SHH Q1T 81 98 | o 21y Riifd gea
TN | T 500 ¥ SR S Y4 fIURIDT BT 980 N SO TS 7 31R A B Bl
TR R dTell ARPR D1 Bid 9 980 gHeT 83 © | A WPR A fde & & 3 gl
foam ST =2y 1 @rs &R Ul Sfea & Afcfhae g8 81 IR SIf¥eIRal &l et
A AR AT g8 o | o ot g9 <l 81 Swe Raarw famfi srfare) g =nfey oik g4

ACTH®HeA BT Seg ¥ Sed ], HRaT @y |

Esll
FUUESICE]
LCRELINED
HPpTE . 450 U
Hac—4, UAGA |

The petition/representation was placed before the Committee in its meeting held
on 23.02.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. Thereafter, the Committee orally examined the departmental
representatives and petitioner/applicant in its meeting held on 27.07.2021. The
departmentatal representative stated that the amendment has been implemented and a
copy of Notification sent to the all General Managers of all depots of Transport Department.
The departmental representatives submit reply before the Committee, which reads as
under:—



¥ar ¥,
IGE]
gRare faem=as
FUSIE |

IJrd) HHATH 1008 / ACCTT/ACC fe-id 22.06.2021.

f@T—Meeting of the Committee on Petitions.

SWIdd fa9T R Mue  HATAT & U HHAID HVS/Petitions/2/2021/
10263-71 f&Ii®d 16.06.2021 & H<H H 3MUBI JATd HAMRT Sl & b
gRAToT faemaaT gT uiiRa &8RRI vae so 15 2ATH 2019 raat FifefrawE
faT® 13.03.2019 &1 WIRY &1 7 off & Hwefa faai® 21.06.2021 | sRaToN
r5g uRgesT faumT & s=afa garfad 9l d gUTel-l 8¢ ar] R < T3
2 | foraa) afq Wl Aeue~al &1 93 $A16 1006—07 / A€WTHR / A& fa-id
21.06.2021 §RT S &1 ST gl 2 |

Ig A Iudl gaqref ufa 2

&Vl

&A™l S
Fd: FRye =g uRass,
gRaTT, FvETe |

After discussion, the Committee satisfied with the reply/commitment of the
concerned department, in which the matter has been resolved. The petition/representation
was disposed of accordingly in its meeting held on 22.06.2021.

2. PETITION/REPRESENTATION RECEIVED FROM SHRIDEVENDER PAL
SINGH & OTHERS S.C.O. NO. 200-201 SECTOR 17-C CHANDIGARH
REGARDING COMPLIANCE OF CHIEF SECRETARY LETTER NO. 3/2/92
DATED 19THFEBRUARY 2018 FOR EXECUTION OF FRESH LEASE
AGREEMENT OF SCONO.200-201, FIRST TO FOURTH FLOOR IN SECTOR
17-C, CHANDIGARH WHICH READS AS UNDER:—

To
The Chairman,
Petition Committee,

Vidhan Sabha, Haryana,
Chandigarh.

Subject:Compliance of Chief Secretary Letter No-3/2/92 Dated — 19" Feb.2018 for
execution of fresh lease agreement of SCO No-200-201, Ist to IVth Floor in



Sector 17 C Chandigarh in respect to office of Haryana Public Relations &
Languages Department, Haryana.
Sir,

With humble request we want to stated that the said premises was given on rent
vide lease agreement dated 19" July, 1989 and ending on dated 18.07.1992 for a monthly
rent of Rs. 33860.40 only with a renewal of lease for a further period of three years at an
increase of 15%i.e. Rs. 38939/- only per month ending on 18-07-1995. After that no increase
has been given till 31%* March, 2018. Moreover they have not paid any rent till date i.e
December, 2019. Various meetings were called for finalization of rent agreement vide
following letters issued for meeting by Deputy Director (Estt.) for Director General
Information Public Relations and Languages Department, Haryana.

(1) IPRDH(Estt-9)/2019/5966-79 dtd.08.03.2019 date of meeting 12.03.2019
(2) IPRDH(Estt-9)/2019/7841-53 dtd.03.04.2019 date of meeting 09.04.2019
(3) IPRDH(Estt-9)/2019/9178-90 dtd.22.04.2019 date of meeting 25.04.2019
(4) IPRDH(Estt-9)/2019/23244-56 dtd.13.11.2019 date of meeting 15.11.2019
(5) IPRDH(Estt-9)/2019/24258-75 dtd.22.11.2019 date of meeting 25.11.2019

We have given our consent letter on dated 26-04-2019 to your office & received
vide no- 1481 did 26-04-2019 and hereby agreed to accept the rate of rent
@ Rs.80/- (Rupees Eighty only) per sq. Ft. For the total area of 11676 sq. ft (Ist to [Vth
floor)+ GST, Municipal Tax other Statutory Taxes will be applicable extra on actual.

We are suffering huge losses by way of not finalizing the rent agreement. We are
ready to execute a fresh lease deed without any further delay.

Therefore we request you to Kindly do the needful for finalizing of fresh lease
agreement at the earliest. I shall be very thankful to you for the same and pay the monthly
rent from 1% April, 2018 after finalization of fresh lease agreement & save me from mental &
physical harassment.

Thanking You.
Yours faithfully
-Sd-
Devender Pal Singh & others
SCONo-200-201
Sector — 17C, Chandigarh.

The petition/representation was placed before the Committee in its meeting held
on 23.12.2019 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 15 days. The Committee orally examined the departmental representatives
and Petitioners/applicants in its various meetings. The departmental representative stated
in meeting held on 23.02.2021 that our departmental procees is completed in this regard, so
the payment will be done to the petitioners within 10 days. The compliance report was
received from the concerned department, which reads as under:—



To

The Secretary
Haryana Vidhan Sabha,
Chandigarh.

Memo No. IPRDH(E-9)/2021/5138, dated Chandigarh 04.03.2021.

Subject: Compliance report in respect of petition/representation submitted by
Sh. Devender Pal Singh & others, SCO 200-201, Sector-17C, Chandigarh.

Sir,
Please refer to your letter No. HVS/Petitions/2/2021/3633-40 dated, 19.02.2021 on
the subject noted above.

In this regard, it is to inform you that this department has executed the fresh lease
agreement with the owners of the office building SCO No. 200-201, Sector-17C, Chandigarh
of this department. Further the payment of arrears of rent amounting to Rs. 1,66,21,259/-
for the period from 01.04.2018 to 31.12.2020 in this respect of the said rented building has
been paid to all the co-owners of the building cited as subject on dated 03.03.2021. The
copy of the receipt of the rent received from the co-owners of the building.

This is for your information please.
Yours faithfully
-Sd-
Superintendent (Estt.)
For Director General,
Information, Public Relations
& Languages,
Deptt., Haryana.

Thereafter, the Committee the received a letter from the petitioners/applicants, in
which they stated that their grievances was resolved and they thanked the Committee.
The letter received from petitioners/applicants, is reads as under:—

To

The Hon’ble Chairmen
Petition Committee
Haryana Vidhan Sabha
Chandigarh.

Subject: Execution of fresh lease agreement of SCO no. 200-201, Sector -17C, Chandigarh
between the Director General Information Public Relations and Languages
Department Haryana, Chandigarh and the landlords.

Sir,

We had approached the Petition Committee Haryana Vidhan Sabha for settling

the matter for execution of fresh lease agreement of SCO No. 200-201, Sector — 17 C,

Chandigarh between the Director General Information Public Relations and Languages

Department Haryana, Chandigarh and the landlords which was pending for many years.

We are grateful to the Hon’ble Chairman and Members of Petition Committee for their



efforts. They summoned the senior officers of department many times and finally the
matter was sorted out and fresh lease agreement has been signed.

We are once again thankful to the Petition Committee for resolving the matter.
Thanking You.
Yours Faithfully
-Sd-
Devender Pal Singh & others
SCO No. 200-201
Sector — 17C, Chandigarh.
The Committee considered the application of petitioners and satisfied with the
reply of the concerned department, in its meeting held on 27.07.2021 and accordingly
disposed of petition/representation.

3. PETITION/REPRESENTATION RECEIVED FROM SHRI JOGINDER
SINGH, SARPANCH AND OTHERS VILLAGE NAINA TATARPUR,
DISTRICT SONEPAT REGARDING CONSTRUCTION OF ROAD NAINA

TATARPUR TO MOHANA, WHICH READS AS UNDER:—

AR TRIRHE T4,

1t Affd,

foRIT=RIT BRI, (FUERTE) |
Ay . Fed TANHNGRO § TN |
ST ST,

EAR 7T ARG DI AR I SiIs+ dlell P.W.D. fa9RT @1 s fS=aeT
ANNHRT B B fory fUwel 3 auf | X 8 AT B | 39 ASd Bl SHeR g U
3 Ul § IWTS R BIS AT T 2 | TSP H TN TS &8IF & BRI I ARAGA © |
31 & IS 71 HIS gHeAT Bl B 2 | 3 I2T H TSP DI agTell & BIROT 15—20 TN
BT Al T GBI | 3T ATIH FRAT & & 39 $9 AMel WR G o gU SHfed @
I H G TS BT AGHIBRIT STeg | STeg HRAl Bl B DN |

g=IaTe Afed |

yreff

gvar
S RO T 31y
Mg AFTATARY,
e |ad

The petition/representation was placed before the Committee in its meeting held
on 30.06.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—



To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh

Memo No. 821-R-17/4628/R 1 Dated : - 15/03/2021.
Subject: Regarding construction of road Naina Tattarpur to Mohana.

Ref. :— Your office memo No. HVS/Petition/686/2020-21/12370 dated 11.09.2020 on the
subject noted above.

In this connection, it is submitted that the work of subject cited roads has already
been completed on 25.02.2021.

This is for your kind information.

-Sd-
Executive Engineer (Roads-III)
For Engineer-in-Chief, Haryana
PWD B&R Branch, Chandigarh
Thereafter, the Committee the received a letter from the petitioners/applicants, in
which their grievances was resolved and thanked the Committee. The letter received from
petitioners/applicants, which reads as under:—

[T H,

ST 37elel He ey,

aiferet Afafa,

BRI IR (IvSHTe) |
fquy - g=gare 94 |
ST S,

e I8 & & &9 Wit JrHardl I/ e SATaTaRYR - SAIAaRYR A AT
P FSH A G ST AMIBT < oY | IE Feh I9HBY TIR & TS 8 | SAfIY ARG
YA B TR% W SIS Blfad g-Iarg Hd 2 |

gIqTe Afed |

oreit

&7
SIS W99 9 3
e AATATARYR, (FI9)

The Committee considered the application of petitioners and satisfied with the
reply of the department, in its meeting held on 27.07.2021 and accordingly disposed of
petition/representation.



4. PETITION/REPRESENTATION RECEIVED FROM SHRI GHARSA RAM,
RETIRED SIL, H.NO. 142, AGGARWAL COLONY BARNALA ROAD, SIRSA,
REGARDING COMPLAINT AGAINST SH. RAM MEHAR, CRC,
SH. SUBHASH CHANDER, PA, SP OFFICE, SIRSA, SH. RAJESH KUMAR,
ASSISTANT, OFFICE OF 1.GP. HISAR & SH. BHARAT BHUSHAN BHATIA,
SUPERINTENDENT, OFFICE OF DGP, PANCHKULA AND OTHERS, WHICH

READS AS UNDER:—

AT 31eTel HBIey,
grferesT |faf,
faRIT=RAT R, (FUERTE) |

faww : Rre1ad 9199 f6d 17 H1IAATE fawg 1. 19 A8, A.ARH,
2. U Ivg, Ny, suTed gadl RREn, 3. IO AR, WERd, ey
g oL, R, 4. WRA suor wifear sefiere wrated SLsfid), deeen
B fed o Raafted g f5d 99 dereer 9 wreft & =g R o= 9|

ST ST,
eft f=forRad fRae &wdr 8—

1. I8 2 & gform onflas, R g1 U oewl HHid 1567—69
fedT® 22.01.2021 FOITH ¥ THAME. & UG | Rawd HRD TUH.S. 9717
AT &, g8 T BRIATS! FEl & fawg € | 931 394 AfdTd gAars &
PIS IR UG el BT 77 3R 1 € g, RRAT 931 59 < 4 318
NS < FheT &, FRT FeH ARBHRY g SN O, RER o | 59 Afed & T
H {9 g oMY, fRAR &1 SHS | 1A Siareg Ao fear o |

2. g T % uw @ R A som—amuq Aifesd fAie 16.01.2021 i #R U1
AT ofT, I vl S BRI & UF BT DIy gaTell el Qa1 AT | 39
Afew & w7 faRy 91d I8 ? & gafas Mg d. o 12631 /2015
TH.3MS. PO Sdl 9919 ARBR H f&id 20.02.2017 BT AT GoA1d YaHq
BRI Sea =aTerd | fAder N o] f& “Superintendent of Police has no
authority to impose the penalty of reversion on the petitioner” 3HH
THATE. PN T4l Bl THUT FooRk o THSMS. & Ug ¥ Rd|d dxd
U.UH.3ME. 9911 98 Teld o, i1 39 YR UL, RIREr 9 W 9.eTs. @
g ¥ RdTT o qudang. fFadl fawg emeer uiRd fad & 2

3. U8 ¢ b SN, JIgdd & I3d 6825 /U—1 fRAH 27.05.2017 H W

TSR gY o T AfZET TH.AMMS. Ml HOI <dl “Petitioner was promoted
and also confirmed by IGP, Rohtak range Rohtak being appointing

Authority”




10

I 2 % I8 T27 A [ Afed gRATT §RT AR Feas) RerRAe

ey faATd 23.12.2013 # fHA & fh “S.P. can’t dismissed a Sub Inspector,
he was confirmed ASI by IGP, Hisar and ASI and SI promoted by IGP,
Hisar”

Ig ¢ o =9 I § A Sed IR I Aol AT ©, STURTES ST
HAHAT &1 [y AT AT 98 AT Yol §IRT ST BT ST Febr o1 qer
AT =TT §RT 4T W R forT TR o7 | T8 WSde ST 3 Holl
g% ol 717 b ol STURTIEI A1oel W AT $9 STURTIES HIHS &I |l STd
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The petition/representation was placed before the Committee in its meeting held
on 30.01.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
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under:—

The Secretary,
Haryana Vidhan Sabha, Secretariat.
Chandigarh.

No 3525/E-I11(2) dated Panchkula, the 26.03.2021.

Regarding complaint against Sh. Ram Mehar, CRC, Sh. Subhash Chander, PA
SP Office, Sirsa, Sh. Rajesh Kumar, Assistant, office of I.G.P Hisar, Sh. Bharat
Bhushan Bhatia Superintendent, Office of DGP, Panchkula.

Kindly refer to your office memo no. HVS/Petitions/751/2020-21/1744 dated
01.02.2021, on the subject noted above.

In this regard, parawise comments received from Inspector General of Police,
Hisar Range vide his office memo no. 4243/A-1 dated 18.02.2021 is enclosed
herewith for information and necessary action please.

Encl: As above

Superintendent
for Director General of Police,
Haryana.

The Inspector General of Police,
Hisar Range, Hisar.

The Director General of Police,
Haryana, Panchkula.

No0.4243/A-1 dated Hisar, the 18/02/2021.

Regarding complaint against Sh. Ram Mehar, CRC, Sh. Subhash Chander, PA
SP Office, Sirsa, Sh. Rajesh Kumar, Assistant, office of I.G.P Hisar, Sh. Bharat
Bhushan Bhatia Superintendent, Office of DGP, Panchkula.

Kindly refer to your office endst. 1742-43/E(I1I)-2 dated 12.02.2021, on the subject

noted above.

2.  Para-wise comments/reply on the petition No. HVS/petition/751/2020-21/

1744-cum-complaint dated 26.01.2021 submitted by Retd. ASI Gharsa Ram received vide
your office endst. under reference are as under: -

(1) Inreply to para No. 1 of the petition it is submitted that name of ASI Gharsa
Ram No. 551/SRS was approved for promotion as Sub-Inspector w.e.f.
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20.08.2009 by this office vide memo. No. 12170/A-1 dated 28.04.2011 with
the condition that there should be no DE/VE/Criminal case pending against
him. The approval was given under PPR-13.4 (2) to SP/Sirsa being competent
authority to promote an official in the ranks HC, ASI and Sub-Inspector
because Superintendent of Police is appointing authority from the rank of
Constable to the rank of Sub-Inspector under PPR-12.1. At that time a criminal
case FIR No. 62 dated 25.03.2001 u/s 302/34 IPC PS Ellenabad was pending
against Retd. ASI Gharsa Ram which resulted into conviction and rigorous
imprisonment of 5 (1+1+3) years with fine of Rs. 62,000/- (60000+1000+1000)
u/s 323/342/167 IPC read with section 34 IPC on 27.10.2012. The petitioner
filed criminal appeal No. 3243-5B of 2012 and the Hon’ble High Court
suspended the remaining portion of sentence of imprisonment imposed by
the trial court during the pendency of appeal. Now the complainant is on
bail. Said criminal case remained pending against Gharsa Ram from 25.03.2001
t0 26.10.2012 and on 27.10.2012 he was convicted and sentenced. On the
date of promotion approved w.e.f. 20.08.2009 and also on 25.09.2006 (deemed
date of promotion as SI under reservation policy) the said criminal case was
pending against him and thus he was not entitled for promotion as Sub-
Inspector. But the then SP/Sirsa issued orders of promotion as Sub-Inspector
of Gharsa Ram vide his No. 7442-46 dated 29.04.2011 wrongly. This matter of
wrongly granted promotion come into the notice of successor authority
recently and the present SP/Sirsa issued a notice bearing No. 1318 dated
16.01.2021 to Retd. Gharsa Ram as to why the wrongly granted promotion
as Sub-Inspector may not be withdrawn as at that time a criminal case was
pending against him. After considering written reply of Retd. ASI Gharsa
Ram dated 16.01.2021, the Superintendent of Police, Sirsa has passed
detailed/reasoned/self speaking order bearing No. 1567-69 dated 22.01.2021
vide which the wrongly granted promotion as Sub-Inspector to the
complainant has been withdrawn after completing essential requirements
under law & rules such as serving a notice as per principles of natural
justice and after obtaining approval of higher authority etc. A copy of notice
dated 16.01.2021 and orders dated 22.01.2021 are attached herewith for ready
reference. It is quite wrong to say by the complainant that action of SP/Sirsa
is against rules. The SP/Sirsa has rightly withdrawn the wrongly granted
promotion to the complainant, which is as per law and rules and in the
interest of natural justice also. So far, as personal hearing is concerned, the
complainant did not request for his personal hearing in his reply dated
16.01.2021. Itis also wrong to say by the complainant that SP/Sirsa was not
competent authority in the matter instead the IGP/Hisar was the competent
authority. Under PPR-12.1 the Supdt. of Police, Sirsa was the appointing
authority up-to the rank of Sub-Inspector. Further, the Supdt. of Police,
Sirsa was also the competent authority to the promote in the rank of HC,
ASI and Sub-Inspector under PPR-13.4 (2). As such, SP/Sirsa was fully
competent to withdraw the wrongly granted promotion under PPRs 12.1,
13.4 (2) and 13.18 and the IGP/Hisar Range was the appellate authority
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before whom he could file the representation/appeal against the order of
SP/Sirsa but he failed to do so and started to make false complaints against
the dealing officials of DPO/Sirsa, Range office, Hisar and of PHQ. So far, as
the Email is concerned, it is unnecessary correspondence done by the
complainant. A copy of PPR-12.1, PPR-13.4 (2) and PPR-13.18 are also
enclosed for ready reference.

That contents of para No. 2 of the complaint are wrong and denied. The
complainant, to his interest, is concealing the true facts of the case. The
Single Judge order dated 20.02.2017 delivered in CWP No. 12631 of 2015
titled as SI Krishna Devi V/s State of Haryana mentioned by the complainant
in this para has already been set aside by the double bench of the Hon’ble
High Court vide order dated 10.10.2018 in LPA No. 1478 0f2017 (O & M)
copy of which is attached herewith. This fact has been concealed by the
complainant Gharsa Ram. Further, matter of dispute is also different in these
two cases. Order of reversion passed in /0 SI Krishana Devi was punitive
under PPR 16.4 whereas order of withdrawal of wrongly granted promotion
from Ghrarsa Ram is not punitive under PPR 16.4. It is quite wrong to say by
the complainant that the SP/Sirsa has passed orders dated 22.01.2021 against
rules. The Superintendent of Police, Sirsa has rightly passed the orders
dated 22.01.2021 as stated in para No. 1 above and he was fully competent
in this regard under the Punjab Police Rules — 1934 (as applicable in Haryana)
quoted in above paras.

That the contents of para No. 3 of the petition are misguiding. As per PPR-
12.1 appointing authority from the rank of Constable to Sub-Inspector is
the Superintendent of Police. As per PPR-12.1 (3) power to confirm the
appointment on probation vests in the prescribed appointing authority. As
such confirming authority from the rank of Constable to Sub-Inspector is
the Superintendent of Police. As per PPR-13.18 appointing authority is
competent to confirm the police official after completion of probation periods
in the ranks from Constable to Sub-Inspector. Further, as per PPR-13.4 (2)
Superintendent of Police is fully competent to make officiating promotions
in the rank of SI, AST and HC. Therefore, SP/Sirsa was fully competent to
withdraw the wrongly granted promotion to Retd. AST Gharsa Ram in the
rank of Sub-Inspector.

That the contents of para No. 4 of the petition are also misguiding. As per
PPR-12.1, appointing authority of a Sub-Inspector is Superintendent of
Police. As per PPR-16.1, Superintendent of Police is fully competent to
award the punishment of dismissal in the ranks of SI, ASI, HC and Constable.
Further, Superintendent of Police is fully competent to grant promotion
from the rank of ASI to Sub-Inspector and also to withdraw wrongly granted
promotion in the rank of ST as per PPR 13.4 (2). As such, the contents of this
para are misguiding. A copy of PPR-16.1 is also attached herewith.

That in reply to the para No. 5 of the petition it is submitted that during
examination of service-record of Retd. SI (now ASI) Gharsa Ram it was
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found by the SP/Sirsa that a case FIR No. 62 dated 25.03.2001 u/s 302/34 IPC
PS Ellenabad was registered against complainant Gharsa Ram and other
police officials. The local police submitted cancellation report in this case.
The complainant Bhola Ram in the said FIR did not agree with the cancellation
report and wanted to file protest petition. The accused police officials moved
application and the learned Court of Sh. N. K. Biriwal, Addl. Sessions Judge
(FTC) Sirsa discharged the accused persons vide order dated 16.12.2008.
The revision petition was filed by said Bhola Ram against the order dated
16.12.2008 in the Hon’ble High Court and the Hon’ble High Court vide order
dated 15.03.2010 accepted the revision petition and the order dated
16.12.2008 passed by the learned Addl. Session Judge, Sirsa was set aside
and trial court was directed to proceed further in accordance with law.
Ultimately the learned Court of Sh. R. P. Goyal, Addl. Sessions Judge, Sirsa
vide judgement dated 26.10.2012 held Retd. ASI Gharsa Ram and other co-
officials guilty for the commission of offences punishable u/s 323/342 and
167 IPC read with section 34 of IPC vide order dated 27.10.2012. The learned
Court sentence each of the accused to undergo rigorous imprisonment for
a period of one year and pay fine of Rs. 1000/- each u/s 323 IPC, rigorous
imprisonment for a period of one year and to pay a fine Rs. 1000/- each u/s
342 IPC and rigorous imprisonment of three years and to pay a fine of Rs.
60,000/- to each accused u/s 167 IPC read with section 34 of IPC. That said
criminal case remained pending against the complainant Gharsa Ram from
25.03.2001 t025.10.2012 and on 26.10.2012 said Gharsa Ram was held guilty
of the offences and on 27.10.2012 he was awarded said rigorous
imprisonment by the criminal Court. The SP/Sirsa dismissed Gharsa Ram
from service under PPR 16.2 (2) vide order dated 16.11.2012 and later on the
ACS (Home) vide order dated 23.12.2013 reduced the punishment of dismissal
to the punishment of compulsory retirement from service effective from
16.11.2012. Acopy of PPR 16.2 (2) and the ACS (Home) order dated 23.12.2013
are attached herewith. It is quite wrong to say by petitioner Gharsa Ram that
after 08 years the SP/Sirsa has cancelled the ACS (Home) order dated
23.12.2013. The Govt. order dated 23.12.2013 is still in force and thus the
opinion of State Govt. was not required in withdrawal of wrongly granted
promotion as Sub-Inspector from petitioner Gharsa Ram.

That in reply to the contents of para No. 6 of the petition/complaint it is
admitted that under CSR rule 2.2, no punitive action can be taken against a
retired official after 04 years. The SP/Sirsa has not violated CSR rule 2.2 in
this matter. The SP/Sirsa has withdrawn wrongly granted promotion as
Sub-Inspector from Gharsa Ram which is not punitive in nature under PPR
16.4 duly mentioned in the order dated 22.01.2021. Since, it was not punitive
action under PPR 16.4, no previous sanction/approval was required to be
obtained from the State Govt. By saying so, petitioner Gharsa Ram is
misleading this Hon’ble Petition Committee of Haryana Vidhan Sabha. There
was nothing wrong on the part of the Supdt. of Police, Sirsa in passing the
order dated 22.01.2021 instead it was his legitimate duly to correct the wrong
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orders passed in the past when it came to his notice after taking proper
approval of the next higher authority i.e. the Inspector General of Police,
Hisar Range. A mistake can be corrected as and when it comes to the notice
of the competent authority after adopting due course of action which the
SP/Sirsa has adopted before passing the order dated 22.01.2021.

That in reply to the contents of para No. 7 of the complaint it is submitted
that the SP/Sirsa has rightly obtained approval of the IGP/Hisar vide his
letter No. 604/Spl dated 12.01.2021 by mentioning all the facts of the case
and the same was accorded by the IGP/Hisar vide memo. No. 1140/A-1
dated 14.01.2021 as per procedure before issuing of notice bearing No. 1318
dated 16.01.2021. Copy of SP/Sirsa letter No. 604/Spl dated 12.01.2021 and
copy of the IGP/Hisar No. 1140/A-1 dated 14.01.2021 are attached herewith.
However, it was not necessary for SP/Sirsa to mention this correspondence
in the notice dated 16.01.2021. The SP/Sirsa has mentioned all the necessary
facts of the case in the notice dated 16.01.2021. The Supdt. of Police, Sirsa
was fully competent to issue said notice being appointing authority of a
Sub-Inspector as already explained in above paras of this reply. The IGP/
Hisar is the appellate authority in the matter before whom said Gharsa Ram
has not submitted any appeal against the SP/Sirsa order dated 22.01.2021
instead he has started making wrong complaints against the innocent
officials of DPO/Sirsa, Range office/Hisar and the official of PHQ. It has
already been clarified that approval of the State Govt. was not required to
be obtained by the SP/Sirsa in the matter.

That in reply to the contents of para No. 8 of the complaint/petition, it is
submitted that before passing orders dated 22.01.2021 pertaining to
withdrawal of wrong promotion as Sub-Inspector from Sh. Gharsa Ram proper
notice dated 16.01.2021 was issued by the Supdt. of Police, Sirsa to the
complainant Gharsa Ram. After considering the reply dated 16.01.2021
submitted by the complainant, a detailed/reasoned order dated 22.01.2021
was passed by the competent authority i.e. the Supdt. of Police, Sirsa. So far
as personal hearing is concerned, the same was not requested by the
complainant Gharsa Ram in his reply dated 16.01.2021 to the notice. It is also
wrong to say by the complainant that no orders can be passed without
personal hearing. As per Govt. instructions, no adverse order can be passed
without giving an opportunity to the effected official to defend himself. The
opportunity to defend the complainant himself was provided to him by
issuing the notice dated 16.01.2021 by giving him 15 days time to submit his
written reply. And after considering written reply by SP/Sirsa the order
dated 22.01.2021 was passed by mentioning all facts of the case. It is admitted
that the complainant belongs to scheduled castes category but no injustice
has been found done at any stage of the case. As per record it has been
found that the complainant Gharsa Ram has been granted deemed date of
promotion as AST w.e.f. 25.09.2006 instead 0f 20.08.2009 during clearance of
backlog in promotion in r/o the SC candidates in compliance of the Haryana
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Govt. letter No. 22/133/2013/1GSIII dated 04.05.2018. Rest of the contents of
this para relates to your good office, please.

That in reply to para No. 9 of the complaint it is admitted that the complainant
was promoted as Sub-Inspector w.e.f. 20.08.2009 vide the SP/Sirsa order
No. 7442-46 dated 29.04.2011 but this promotion was wrongly granted by
the then SP/Sirsa on the ground that on 20.08.2009 a criminal case was
pending against him as already explained in above paras. At that time a
vacancy of Sub-Inspector should have been kept pending for him instead
of issuing his promotion orders as Sub-Inspector and this vacancy should
have been filled by an official next junior to him after the conviction and
imprisonment ordered by the criminal Court on 27.10.2012 in respect of the
complainant because after 27.10.2012 he became a convicted and a convicted
official has no right of promotion. It is also admitted that the complainant
was compulsorily retired w.e.f. 16.11.2012 and his order of retirement issued
by the ACS (Home) is still in force. It is also admitted that he was given
deemed date of promotion in the rank of Sub-Inspector w.e.f. 28.09.2006
under the policy of reservation but this deemed promotion w.e.f. 28.09.2006
was based on the actual date of promotion as Sub-Inspector w.e.f. 20.08.2009,
which has been proved wrong as on 20.08.2009 a criminal case was pending
against him. When actual date of promotion as Sub-Inspector w.e.f. 20.08.2009
has been withdrawn then his deemed date of promotion as Sub-Inspector
w.e.f. 28.09.2006 under reservation policy also became wrong as on 28.09.2006
the same criminal case was pending against him and thus the same was also
withdrawn by mentioning in the notice dated 16.01.2021. It is quite wrong to
say by the petitioner that his promotion as Sub-Inspector w.e.f. 28.09.2006
has been withdrawn only to keep him ineligible for promotion to the rank of
Inspector. It is submitted that his promotion as Sub-Inspector w.e.f.
20.08.2009 and deemed promotion w.e.f. 28.09.2006 proved wrong on file
and thus the same were withdrawn in the interest of justice and fair play.
A wrongly granted promotion to any official cannot be allowed to remain in
force, as and when it comes into the notice of the competent authority. It is
also wrong to say by the complainant that an officer of the rank of
Superintendent of Police has cancelled the order of the officer of the IGP
rank. Actually the IGP/Hisar Range had approved the promotion of the
complainant in the rank of Sub-Inspector under PPR-13.4 (2) and on the
basis of approval the SP/Sirsa has issued the order of promotion as Sub-
Inspector in /0 the complainant vide his order No. 7442-46 dated 29.04.2011.
Approval of the IGP/Hisar Range was conditional that there should be no
DE/VE/Criminal Case pending but a criminal case was pending and thus the
condition of approval was not met by the then SP/Sirsa and a wrong
promotion was granted to the complainant w.e.f. 20.08.2009. So, the SP/
Sirsa has withdrawn the wrongly granted promotion by the then SP/Sirsa
after taking approval from the IGP/Hisar Range and not cancelled any order
of the IGP/Hisar Range as stated by the petitioner. Hence, the contents of
this para are totally wrong and denied.
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That the contents of para No. 10 of the complaint are wrong and misguiding.
It is admitted that date of superannuation retirement after the age of 58
years in respect of Retd. Gharsa Ram was 31.05.2013 and he was retired
compulsorily from service by the ACS (Home) w.e.f. 16.11.2012 after reducing
the punishment of dismissal from service under PPR-16.2 (2) to that of
compulsorily retirement which was punitive in nature under PPR 16.4 on the
ground of conviction and imprisonment by the criminal Court of law. But on
this ground of conviction no second punishment has been given to the
complainant by way of withdrawal of wrongly granted promotion in the
rank of Sub-Inspector as clearly mentioned in the SP/Sirsa order dated
22.01.2021. Withdrawal of wrongly granted promotion is not punitive in
nature under PPR—16.4 which has clearly been mentioned in the order dated
22.01.2021 and it is not stigmatic to the service of the complainant. As such,
no second punishment has been granted to him as stated by the complainant.

That the contents of para No. 11 of the complaint are wrong and misguiding.
The orders of compulsory retirement passed by the ACS (Home) are in force
and the complainant was not denied any retrial benefits. So far as withdrawal
of wrongly granted promotion in the rank of Sub-Inspector is concerned,
the order dated 22.01.2021 passed by the SP/Sirsa are legal and just and the
mistake committed by the then SP/Sirsa has rightly been corrected by the
present SP/Sirsa by passing the order dated 22.01.2021. By doing so the SP/
Sirsa has not violated any rule as stated by the complainant. As such,
contents of this para are wholly wrong and misguiding.

That the contents of para No. 12 of the complaint are also misguiding. It is
admitted that the complainant had filed a CWP No. 10124 and thereafter a
COCP No. 1153 0f2020 has been filed in the Hon’ble High Court regarding
clearness of backlog in view of the Haryana Govt. letter dated 04.05.2018
and the COCEP is still pending in the Hon’ble High Court. It is also admitted
that in compliance of Haryana Govt. letter dated 04.05.2018 the process of
clearness of backlog of SC Category employees is going on. It is also
admitted that during this process the complainant was approved to grant
deemed date of promotion w.e.f. 28.09.2006 instead 0£20.08.2009 but these
dates have been withdrawn from the complainant having been wrongly
granted the detail of which has already been explained in above paras of
this reply. The SP/Sirsa has rightly withdrawn the wrong promotion in the
rank of Sub-Inspector vide order dated 22.01.2021 which is self-explanatory.
It is also wrong to say by the complainant that he is to be promoted as
Inspector in this month as a convicted and sentenced official is not entitled
for promotion after his conviction and sentenced by the criminal court of
law. Detail has already been given in above paras of this reply.

That the contents of para No. 13 of the complaint are also misguiding. The
SP/Sirsa had written a letter No. 604/Spl dated 12.01.2021 to this office
mentioning detail of the case of wrongly granted promotion to the
complainant in the rank of Sub-Inspector with the request to grant approval
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to withdraw the wrong promotion granted to the complainant Gharsa Ram.
On it, this office has rightly granted approval to withdraw the wrong
promotion after examination of the case and after perusal of the legal opinion
tendered by the ADA of DPO/Sirsa. As such, no wrong was done by this
office in granting approval to withdrawal the wrong promotion in the rank
of Sub-Inspector granted to the complainant. There was no need to obtain
approval from the State Govt. as no order of Govt. was to be annulled as
already explained in above paras of this reply. The undersigned duly
considered the case before granting approval to the SP/Sirsa vide this office
memo. No. 1140/A-1 dated 14.01.2021. In this episode there was no role of
Sh. Rajesh Kumar, Assistant of this office as he did not conceal any fact of
the case and the same was properly considered by the undersigned. As
such, the contents of this para are totally wrong and misguiding and the
same are denied in toto.

(xiv) That the contents of para No. 14 of the complaint are totally wrong and
denied. The story explained in this para is concocted. In this regard statement
of ASI Ram Mehar No. 421/HSR posted as CRC in the office of the SP/Sirsa
has been obtained. ASI Ram Mehar in his written statement dated 14.02.2021
has completely denied about the conversation between him and the
complainant Gharsa Ram. His statement dated 14.02.2021 is self explanatory
copy of which is also enclosed herewith. In his statement dated 14.02.2021,
ASI Ram Mehar has completely denied the contents of this para.

Special Comment: - The special comments that an officer of the rank of S.P.
has annulled the order of the former IGP are also wrong and denied. The SP/
Sirsa has not annulled any order of the IGP as stated by the complainant.
No order with date has been given by the complainant which has been
annulled by the SP/Sirsa.

That last para of the complaint is a prayer clause which is also
repudiated. In this episode there is no fault of any official of the office of SP/
Sirsa, office of the IGP/Hisar and office of the DGP/Haryana. Therefore, no
action is required to be taken against any official mentioned in the subject
of the complaint dated 26.01.2021 submitted by the Retired ASI Gharsa Ram,
please.

3. The para-wise comments on the complaint of Retired ASI Gharsa Ram are
sent herewith as desired vide your office endorsement under reference. It is for
your kind information and further necessary action, please.

(Sanjay Kumar)

_Sd-
Inspector General of Police,
Hisar Range, Hisar.

Thereafter, the Committee orally examined the departmental representatives and
petitioner/applicant in its meeting held on 12.10.2021. The petitioner has failed to provide
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any proof/document in which it may found that the promotion can be done even after the
sentence. The Committee satisfied with the reply of the concerned department. The petition/
representation was disposed of accordingly in its meeting held on 12.10.2021.

5.

PETITION/REPRESENTATION RECEIVED FROM SH. SHER SINGH
S/O SH. DHARAM SINGH, VILLAGE BASS RATANTHAL TEHSIL KOSLI,
DISTIRCT REWARIL REGARDING SEEKING THE PERMISSION TO RENEW

OFLICENCE, WHICH READSAS UNDER:—

AN IR,
grferesT |faf,
RO fAum v, IveTe |

foyg—aTs FdR UAAIR. 4719980206351 BT TAIFIBHROT BRI B g oITold

I IR

ST o,

wreff ferfaRad faeT oxar 8 fb —

I fo wreff eR Rig g 5 &1 Rig faredl Tia a7 Iaeret desiiet disel! frer
RETS! T I8+ ATl © |

g o uedl =1 31T 31ee U 1), ST ATet 1998 ¥ fari S1itReEY & g=raran
oT Wil fob Sad IS U ATl 2016 deb deT o7 |

g fh 3@ 918 it 7 ¥ATet 2014 H far iRy 3 vA.am . amR.ELaM, Narsy
P AT TR HRATHR TSI ATSHT Pl XaATS! ITREY Ao fa9RT # &Y o1
ST B @ fore At QiR | fRdAid 22.07.2014 § IR HIOR B
SMETMTAR AT ATSHH IamT oI | fST T S 288 2 | 30 qrg wredf 7
RV ASAST TS I T T8 DI ST a1 24.09.2014 H 29.10.2014 TH i
2| et HiRae dav 171 2|

g {5 39 918 UriT ¥ TeT 2014 7 SWRIGT Fa_) 24 S XarsT iR awar
forar o | R duar fafSr 16.11.2017 oY | s9d a1g Wil o AT 2017 #
3T I AT Bl Xars! 31ARET | & Ry e foram o fogast deran fafer
16.11.2020 o1 |

IE % 59 qre wredl 7 o+ Ia dl AeHd B R]Y A & oy v &
BT DI &S 26.10.2020 BT JR.ELD. /26 FCIR 2020 /0186514 S+ oIl 2 |

I 5 39 urefi 1o Iaa s ad bl Ry dRam & o1y arel idiReT #

Al B BaT S et TSN i e 81 21 %27 7 iR 319 I7 Arged Ry
TEI BT | 31T SIERT 3704 sy BT =3 RN | g1 @l |
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7. Iz b 59 HROT reft Bl BIHT TFBR AT & o1 JET 2 FoRIapT o/ O Big
FAT &1 3T 2 3fR Wit HISde Tae &l a1 © dsad & Ry A1 81 &
BT yreff B Thot | e f&am 2 iR or@ mefi SRISHR 81 17 2

foreToT ST it & e € % SR asdis &1 Ry dRarn o |
TIe! AT Hexari sl |

yreff

W
¥R R g3+ o iz
IBEIRIRIEEINEGEPE]
SERIGEANEIRSGIRCIS]

The Petition/Representation was placed before the Committee in its meeting held
on 19.01.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

Har ¥,
1 fqwy <9, sraR Afea,
BRI e a1 Aferarery |

HHIDB 21856  /UcI—3 /TSI f&Hi®: 26 /04 / 2021.

fd¥Y : Regarding seeking the permission to renew of licence.

SWRITT faTg R Mus s & U3 HHid Tades /ffees /14 /748 /
2020—21 /7689 faTid 19.04.2021 & e H |

I ST BRI 1T & b fawarad 9a & 39 drafera 9 Wefdd arad
ATEAT BT AAFNBRT B AT TAT & | AP ARG IRP Bl g HRIATE! I A & |

3TCT: AT 3MUD! el ToIT TaId BrRIaTE! B Ifia 2|

I
(TR 37T
HEId Ard (TRag)
R, TvSRTS |

Thereafter, the Committee satisfied with reply of the concerned department. The
Committee also received a letter from the petitioner/applicant, in which he stated that his
grievance was resolved and thanked the Committee. The letter received from petitioner/
applicant, is reads as under:—
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AR OIRE,
IrfereT afafa,
RO e T,
ELSIES

A o,

Afea fFaes I & 6 89 a9 R & aR 7 amua! anfer omar # gah
AT TMTE o1 57 7 WRT s R=g 81 7 € | A 3MuehT defad 9 Jffie Pl
2 | ATIHT 98 9gd g=gdre HRal & |

LCEAR)

/e
IR T Slo &N o Rig
RICKEISESERE
SERIGEANSIRSGIRCIS]

The Committee considered that application of petitioner, in its meeting held on
09.11.2021 and accordingly disposed of petition/representation.

6. PETITION/REPRESENTATION RECEIVED FROM SH. KARAN SINGH
YADAYV, VILLAGE RAMPURA, P.O. VATIKA INDIA NEXT SECTOR 82,
GURUGRAM & OTHERS., REGARDING DENIAL POSSESSION OF
HOUSES AND CHARGING INTEREST ARBITRARILY IN SECTOR-67
GURUGRAM BY VARDHMAN BUILDPROP PVT. LTD., WHICH READS

AS UNDER:—

S TRIREA ATEd,
et AT ERATO e |9,
JFeX — 1, ITSIG |

favg : d9eX 67 TIM # 9% ASM B B I A HIT U 4 6 AT
¥ A ofaE fIeek gRT UNISH &1 9 4T de 999 o 9§ &l
THAT B AR H|

ST S,

SR fauar=iid

Moy fde € b &89 19 BRaT 2011 &I &1 e HAT Hiolde JHUM
HFeR—67 H JIIe F. B-503, H-204 3R H-208 g 15 AT 3R 90% Telc BT BIAd Fel
THY R YA PR b d1gole 6 ATl bl <Xl B UR A1 377G T Urorer 81 ol
TR
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faSTell raR & 1 IR fIesy 1.5 ARG 30 UAS Felc I &1 & | Sil AT
TP 1 Y SrpIRSTe Hioiae | 781 forar |

SRAER 43T 2 fhelidre ARl &Ra Td Telc 50 BUIR TUY Igcl off <8
2 | fasTell faa +ft 23 vw wfy e & fwme | ager o @1 2 |

BrSTe [SHIS a7 3t A & € 9of O /€T & | 3R fdesr F78 M < 4 &A1el e
BT B | facsy &1 9RR T U TR & S ddd $9d HaR & oTg I91-T T © |

IS fl, Uh aR% SRATIT TRBR THT AT 9471 R8T & b iR eR areli &l
TR el S feer srpRSsd Uioiae H Y AT B TRI6T BT IR B 8T 8 | I
I fa=y el & o S sriarg) ofre & |

sireff
&vdlo,/—
B—503—&vl g T 314 ITTd RTHYRT,

STHER P 3T AR
FeR—82, UM |

The Petition/Representation was placed before the Committee in its meeting held
on 15.09.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. Thereafter, the Committee orally examined the departmental
representatives and petitioner/applicant in various meetings. The Director of Shree
Vardhman Buildprop Private Limited did not appear before the Committee in the meetings
and sent his subordinate, who were not able to take decision. The Committee has not
satisfied with the subordinate and gave strict direction that your Director should be
appear in the next meeting of the Committee. Thereafter, the Committee received a letter
from the petitioners/applicants, in which their grievance was resolved and thanked the
Committee. The letter received from petitioners/applicants, which reads as under:—

To
The Secretary
Haryana Vidhan Sabha Secretariat
Chandigarh, Haryana

Subject: Letter of Thanks.

Sir,

We have the pleasure in informing you that due to your best & proper guidance
given in the Committee meeting held at Vidhan Sabha Chandigarh on 28 Sep 2021.

Mr. Sandeep Jain, Managing Director, Shree Vardhman Mantra Project, agreed to
waive off the illegal interest & maintenance charges and handover the possession of flats
on 12" November, 2021.
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We thanks a lot to you and shall be grateful if you kindly convey our best regards
to all Committee Members please.

Yours Sincerely
_Sd-
(All Petitioners)

The Committee considered the application of petitioners, in its meeting held on
18.11.2021 and accordingly disposed of petition/representation.

7. PETITION/REPRESENTATION RECEIVED FROM SHRIJAI BHAGWAN EX,
SARPANCH AND OTHERS VILLAGE MATANHAIL, DISTRICT JHAJJAR,
REGARDING DRAINAGE OF WATER FROM STREET AND FIRNI, WHICH

READSAS UNDER:—

AR TRRAA

aferest AfAfer

BRI faerr &,

UGG |
vy Telt 7 5l @1 e @ e IR |
ST S,

SRIF vy & Hev H A9 A AR e 2 & Mg Arq-iedd & drell a1 §
el g OB o= fUwel 10 aul | O+ 9RT & | UI1 b1 (1R BT Plg I 81 & | 379
a BRE H gET @ © | SHIRAT & el BT SR A—U & BRI Bl A W& & | g
1 AIAT a1 SATaT & o orreHl dr am ug) +ff 99 K 9 @Tel e O © | -
BT 1 SR 98 SITET UREE 2 | a1 il & oy g9 9 v Ardeed g
BDPO &1 I IR—IR foifaa @ #ifge wmefAr o= 9o 2 |

MUY 74 78 2 6 AR T9RaT BT Wil AHTEE dRar fb $or & | dTfh
W SRl & 91 7 9 |

CRCICE

&vdlo,/—

1 ST WA g4 W09 9 3
RIEKINRESN
The Petition/Representation was placed before the Committee in its meeting held
on 15.01.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 15 days. Thereafter, the Committee orally examined the departmental
representatives and petitioner/applicant in its meeting held on 04.02.2020. The Committee

directed to the departmental representations to constitute a Committee and it will be
decided unanimously and decision of the Committee will be admitted by the all concerned.
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The Committee received a letter from the petitioners/applicants, in which their grievances
was resolved and thanked the Committee. The letter received from petitioners/applicants,

whichreads as under:—
Jar F,
HEART TRIRAA

gRaTom faem
JUSTE |

Ay . TR g el @ el @ el IR |
S o,

SR vy & Hew # g F A1eR e & & smue g g afify {6 da”
S AT Yamd femae sooR & Y9N ¥ §AR Wi AldTed W 39 GHel &
FATIT 81 7 § 37 | JTHARIT JMMIBT 36 THET B AT PR & (ol 98a 984
3R & H @ |

g1 |

&vdlo,/ —
) ST M Y4 WRUd 9 A
g AR |
The Committee considered the application of petitioners in its meeting held on
25.01.2022 and accordingly disposed of petition/representation.

8. PETITION/REPRESENTATION RECEIVED FROM SHRI DHAN RAJ
SARPANCH, VILLAGE GAWALISON DISTIRCT JHAJJAR, AND OTHERS
REGARDING CONSTRUCTION OF NEW BUILDING OF GOVT. MIDDLE

SCHOOL, GAWALISON JHAJJAR, WHICH READS AS UNDER:—

AR TRRAA
RIECARSITIR
RO fem |,
FUSIIG |
fovg o akw wafye fgarag arfaaq (FsoR) @1 78 fafesw
CECIE IR
ST S,

e 98 2 f& Tia Tarfeldd & IREN Wt dI I8 SARA 7 99 & SR geai
BT 9T TR BT JET 8 | IR—IR IR ARBIRAT I et & ara Al PIs e
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BIAT TR &l 31 & | I Held DI 398 H Wl Yol § 937 BT AR ¢ | g2dl BT Fe]
feT—afafeT gedi S 3@ 8| ¥ e & FIR R 2|

3TTT: AT THARY N | BT ARBR T YEAT BT B PN | AT T HuT

BT
-Sd-
o) IR, IRUT 9
g Tqrferad T ook |

The Petition/Representation was placed before the Committee in its meeting held
on 15.01.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 15 days. The Committee orally examined the departmental representatives
and petitioner/applicant in its meeting held on 04.02.2020. The Committee directed to the
departmental representatives to submit compliance report in which the matter has been
resolved. The reply was received from the concerned department, which reads as under:—

To
The Secretary,

Haryana Vidhan Sabha,
Chandigarh.

Memo No.2/32-2020 works(2) dated Panchkula, 30.07.2021.
Subject:- Regarding status report of work of construction of New School Building at
GSSS Gwalison District Jhajjar.
Ref.
Your office letter No. HVS/Petition/14/679/2019-20/603 dated 13.01.2021 on the
subject citied above.

In this reference it is informed you that the work of construction of New School
Building at GSSS Gwalison Distt. Jhajjar was allotted to contractual agency dated 11.06.2020
and the time period allotted to completed the work for 18 months i.e. from 11.06.2021 to
10.12.2021. The structure is erected and flooring work in progress and about 65% work has
been completed and work will be completed within the stipulated time period upto
10.12.2021.

-Sd-

Assistant Director (Works)
for Director Secondary Education
Haryana Panchkula.

Thereafter, the Committee satisfied with reply of of department. The Committee
also received a letter from the petitioners/applicants, in which they stated that their



28

grievance was resolved and thanked the Committee. The letter received from petitioners/
applicants, is reads as under:—

Jar ,

A <RIRE,

Iifereet A,

R faems T,

JUSITS |
fowg : T W &1 AT 9@ BN dR|
ST S,

SRIFT faw & e H forar ST & & arariial g s fiar Jape faemas
SToulR, IR AT AW & [T U 9 §9R M a1fordd § SRR e @ I
SHRG BT {707 QRT 81 IR AHKT ATHATAT JATYHT 984 95 IR dd 39 U3 & qle
IH ¥ PR I | 3MUHT 980 9gd IS |

IRCECT
&v<ilo,/—
3 TR FAR, TG
qrferTs g =

The Committee considered the application of petitioners in its meeting held on
25.01.2022 and accordingly disposed of petition/representation.

9. PETITION/REPRESENTATION FROM SMT. KAMLESH BHATIA H.NO. 442,
SECTOR-11, FARIDABAD, REGARDING NOT DRAWN THE LEAVE

ENCASHMENT OF SMT.KAMLESH BHATIA, WHICH READSAS UNDER:—

IR,

1t Affd,
faerm=aT B8R,
TUENTG |

a7 Leave encashment &1 A AT &R WM HIA IR |
HEIeT,

H Beret wifew, e HRisHA AfHER), Al Ud a1t fadr, wRieEre | faie
30.06.2019 I WA B | FATIRT BT BH AR §RT JATAT BT &1 22.07.2019 BT
e 31 ol B MrsTar faam wam o | wReg {9 & |e TR iR HHeniRal R
W1 UM & e forar | e wEIey 9 fari §30 & gvarey SR AT U




29

B TSN, ERATOM BT fe=ids 05.12.2019 BT FASTARIT 14T T 39d WIS HROT 9T 1207 foh
AeH. favsh, et Sita 9 aR fAfr 28.08.19, 26.09.19 @ 29.11.19 favrfm A0
£ Gy Rig gN1 T U@ IR RIS AE.UTH. & gRT f1d 05.02.2020 BT & TS | 7Y
o faATd 29.01.2020 BT T U §S T S ARBRT / HHART §RT A Leave
encashment & &1 T8 | TS YA &I HTIATE! M1 f3id 17.06.2020 T fH T T
TR B TS | STfh TR GRT S H B R UR AT fhar 7 91 IR—2 AR T JuA
YA IR R W Sirg Rufe W.uw. srafera § oot f&Fid 17.6.2020 d6 SUALT L]
FRATS TS | AR U R A1 Fafd RerS o, 98 99 39 IR IR (1 IR &0 R
T IR Tl GeTeld R G Ud 9 ReHE 3718 Y.UH. $I) U HaT & o | IS 3
R&TS DI AMALIHAT © AT a8 [TITT I & & BT B BN | R H T Rers e
\éﬁgﬂ 3T e BN 'dUé\IJIG; SufRerd 89 # aramed él 37 FRT Leave encashment
with interest g31 3% fae@™ &1 Fe X 3R eI AFRIG TG A BT B BN |

g1 |

ey
&vdlo,/—

(Retd. D.P.O. Faridabad)

The petition/representation was placed before the Committee in its meeting held

on 23.06.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 15 days. The Committee orally examined the departmental representatives
and petitioner/applicant in its meetings held on 28.07.2020. The Committee directed to

departmental representatives send a complete detail report. The Committee further orally
examined the departmental representatives and petitioners in its meetings held on 23.02.2021.

The Committee made following observation, which reads as under:—
“qgfafq o Hegfa

[T =1 9rer 2 & favmr 131 viicam &1 R & wranfid o o wifds S
Tied &1 RUIe A6 @ 1wy 78l 2 afed HelfSag] 8 | 9 Ar—arer 9 vy a7
ST ATet 3 eI qamT S R8T © S AT & IS 9T ST ST URT 9977 ol & S
SR ATl T AT STRIT 3T & SR UCRIAR BT AT 3141 #MHch dBHerer AT BT M
TET M1 2, $H HeR BT A1 <4 B fordT ST | ST HHerer wifean org Rerrs 1 &1 gal
2 AR 39 AR & o ad 8 & BRI 39 3107 ReRRHAT & SYe Refit 781 fhd
<% g, gAfoy ARy 1 I8 1 =1eT © & STl oo |rfear =1 ouer Rars <@ 31 i
Radwe @1 &, I 3= ol 2T Sax RaTs e I 3R 39 918 3R UERMR
S A& # 379+ AfoTe AT Al A1 < Wehdll & | A 7 I8 o) =meT 2 6 iR
T U Aroieie B Refls gRa a7 & 18 39T 14 3T & sfer—siar WergH(d ydd
Aol ot afafa o1 gfad o aIfd 59 UM &7 Sedl 9 Siedl fue faar 5 wa 1
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IR Ifea,
RO e wr afrare |

HHIH 3615 /30002 / TAJOHI0SI0 / 2021 f&HATH 04 /05 / 2021

Ay S FHAY 9ifear & Raa® O gRT—8 @ RIT 99 & faofa 9
AT HAM TR |

Tad Fefdd fAuy WR efus 9= PHHib HVS/Petition/684/2020-21/5679 fa-id
19.03.2021% <Y ¥ |

3mueT forer Sirar 2 o sl wrer wifean, afeer vd ardt fawr aRarer
B, HIETE (UTI0T) 3d Hargd & Raars SRy R fafde dar (qve vd
ardiet) M 2016 & FIH—8 @ JIRITA fAMIT & U= SHhvlids 27851,/ S0T0 / SJORT0SI0 / 2021
fadi®  07.09.2020 ERT SIRT 3R U= WR 4077 il Y 3R U Bl BIg el HR &A1 717
2 | Frofa &1 g Tfdy st et / ST Sriarel B 9T 7 |

&vdlo,/—
JTEfNeTH (FATIAT—1)

Pal: HETFQrd, Algell Ud arel [T
fawmT BT, e |

AfgeT vd 91 faera fvrr, sRarom, degen

AR

90 HHIDH /00 (3) / S&YOHN0EI0 / 2021 fe=Tieh

SR BT AT, ThTel ASel Ud a7t AT IR AHRI, BISEs
(@THToT) (31 RTeT BRI SMEBRY, JATFGd) B §RT B ITg ATIAIASI & forg, sRarem
fafaer war (vs ©d ordidd) e 2016 @& 9 8 @ r<ird SO HATD
27851 /30002 / SAZoHI0S10 / 2020 f&id6 07.09.2020 TR fdam 7T o, fos 9 WR
ferforRad omRIT -

1. ST HHereT WA, dahlel™ Afeel Ud aTel fadmr uRISHT 1fEeRI, BRISETg
RAOT (Tl HTRIHH ABRI HaTgd) HIITEI §RT AT+l 9 Hafed gof Repre
e 21 fovar a1 | R I8 8T uar gordl a i A ST SuRIGd af
T Tolls TS 2 9T 7 1 I UdT Toldl Bl dIOrsT drg- Iell AT UTsdc are-T ol
T |

2, STl BRI AHNI, BIGTETE AT & U HHid 100 3% 30.07.2020 &
ITTAR a¥ 2011—12 T 2014—15 ¥ 2016 TH T HRIHH BRI §IRT AT Bl
TordY g1 Afeer vd aret fasmra aRATSTT siferer), wdemare (@wen s
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PRI R o IR TR BT BIS ufthar T T @ T iR T & B LY T
R AT H&H BI TS | 3nfee Rufe &7 s@aid =1 R 9 141 b 5|
AT (2011—12 T 2014—15 ¥ 2016) H TSX @I Ufthar G &l & T | I
afey # AT PIS RpTs U &I BT A1 T I8 ual 9 b b
BRI H I8 TeI FRAER @6l B |

3. ST DHHereT IS, dhlel= Afeel U4 dTc fAdhrd IRATST SIfErdNI, BRIGTEs,
ROT (319 STl S SN Ja1fgd) & IR 3MfSe & IR Afdel U a1
@ IR ISR, HRIGTATE AT §RT TR 2010 | HRas) 2016 A Dl
37afdy 3 BRI FRANT T aTei & fdali & JIam ffrafiaar avad gy faxi
Rl Y Azl I TTg 2 | $9 TR 31U §RT AU ATl BT gwuANT fdbar
T o b g TRiR srftfiadr 2 1

famTeh 23.02.2021 DT ST BHALT WITEST, TebTel= el Td dTel fdebrd
TRATSTT SBRY, BYIeTaTe, UAIT (379 f7eT ffeln Hrishd SAfeedr Adrf-ga)
T UR TR TG FT TR BT STaTd <l 8Y AT H RIY T Blsel bRl
BT IR AT 8 AT I SAABRITY S SaTd A AIEC o1 8 Al BRI
ERT AT GaTg IR SR far T 7 |

ST B AT, IhTele AfReT Ud a1 fadrd alRarsHT aifdrar,
BRICTETE, TR (319 STl BRI ARSI Har+ga) BT SRI 3RY U= H Y
Y RGN T IMYHR RT AT MY ITR BT ATATBT B TR SR QAT
23.02.2021 DI ST GTaTg H ABRT BT UeT G-l & SURT STHN gRT a1
T SR T EAIENT §RT HAIYoTd Yoiid 81T aTT AT § |

STRTCTT PHCTRT AT, Tehlelie Afgell U4 aTet [y alRaArerT ey,
WRIGTETE, TTHIOT (1d FSTel Hried AfeRT Ja1figd) H SR gR1-8 & IRY
IF H U U SR, SO wHRa Rers der 89 gRT Ay v TR @7
3NACAHT B SURT H, S AR W], & Tard | F=gee 8ld gU 3R
U3 P Bleel HRA gY SHD! ORI gRI—8 & AR U5 &1 e ol &

&vdlo,/—
Sl ¥ THO Hfera
ABIfQeId, AT Ud a1 faar faumT,
BRI, Feqe |

Thereafter, the Committee satisfied with reply of department. The Committee also
received a letter from the petitione/applicant, in which she stated that her grievance was
resolved and she thanked the Committee. The letter received from petitioner/applicant, is
reads as under:—
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IR,

1t Affd,
faerm=aT B8RO,
TUENTG |

fav7 : Leave encashment &1 a9 &AM W g9aIe &) I |
HeIey,

#H, FwcrT A1fedn, {5 SRiwH SR, At vd a1 e, BRierEs Rerrs
ST Leave encashmentwwwww.ﬁ.aﬁa}wﬁ‘mm%%PJT
TRAT o | |{B PHART / AABIRAT §RT TR AFC BT T TP A IR B [T & =
SAErHTRAT BT 9T HR @i W SN H-1 <1 18 off | 7= ArfereT AR e
ERATOM & 3reRelig RRAT g |t T |l wawl, IR o1 gRT R A1el &l
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The Committee considered that application of petitioner in its meeting held on
25.01.2022 and accordingly disposed of petition/representation.

10. PETITION/REPRESENTATION RECEIVED FROM SMT. RENU
W/O SH.RAJESH GILL, H.NO. 640, ANGELMALLSECTOR-11, HOODA TEH.
& DISTRICT PANIPAT REGARDINGTRANSFER OF HOUSE IN MY

NAME, WHICH READS AS UNDER:—

S TRIRAS ATed,
Irferet afafe gRarom faum= w

Hdex — 1, IUSIIG |
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51.25 ST AThT Adex 11 X WAT TR 7 BRI 9IS BralF! deudiid a e
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The Petition/Representation was placed before the Committee in its meeting held
on 22.12.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh.

No. HBH/Admn-4/2021/561 Dated: 18-01-2021
Subject: Regarding the application not transfer the house in my name.

Kindly refer to your office letter No. HVS/Petition/742/2020-21/19499 dated
29.12.2020 on the above noted subject.
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It is to inform that House No. 1224/P having area of 51.25 Sq. Yd. in Sec.-11-12,
Housing Board Colony, Panipat has been transferred vide letter No. 00499 dated 05.01.2020
in favour of Smt. Renu without going into the merit of the case. Further, a detailed enquiry
pertaining to missing file of transfer case is being conducted by the undersigned separately.
Disciplinary action under Rule-4 (b) of Haryana Civil Services (P&A) Rules, 2016 against
the erring officials would be taken accordingly.

This is for kind information of the Committee on Petition of Haryana Vidhan
Sabha.

-Sd-
Supdt. (Admn),
For Chief Administrator.

Housing Board Haryana,
Panchkula,

Thereafter, the Committee satisfied with the reply of the concerned department.
The Committee also received a letter from the petitioner/applicant, in which she stated that
her grievance was resolved and thanked the Committee. The letter received from petitioner/
applicant, is reads as under:—

i H,
ST TR ATES,
et At BRI e |9,
HFexX — 1, TSNS |

ST o,
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g1 |
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T |

The Committee considered that application of petitioner in its meeting held on
25.01.2022 and accordingly disposed of petition/representation.
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11. PETITION/REPRESENTATION RECEIVED FROM SHRIROSHAN LALS/O
SH. RANBIR SINGH VILLAGE BAL RAJPUTAN DISTRICT KARNAL
REGARDING PROMOTION TO HINDI LECTURER IN ORDER DATED
29.11.2019 OF PUNJAB AND HARYANA HIGH COURT, WHICH READS AS

UNDER:—

ST TRRA AT,

et wfafa, sRarom faem @,
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The petition/representation was placed before the Committee in its meeting held
on 20.10.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

e ¥,
RIS

RO fAum aar afarery,
UG G |

J1Y HHIDH Kw 13 / 70—2020 HI0ST0E0— | (3)
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Pal: e davsd e,
RO, G |

Thereafter, the Committee satisfied with reply of the department, in which matter

has been resolved. The petition/representation was disposed of accordingly in its meeting
held on 01.02.2022.
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12. PETITION/REPRESENTATION RECEIVED FROM SHRI MALKIAT SINGH
S/o SH. PRITAM SINGH, RESIDENT OF FLAT NO. 202, GHS-4,
SECTOR-23, PANCHKULA REGARDING SETTLEMENT OF ELECTRICITY
BILL FOR CONSUMER NO. 6329422224, WHICH READS AS UNDER:—

To

The Hon’ble Chairperson,
Committee on Petitions,
Haryana Vidhan Sabha, Chandigarh.

Subject: Regarding settlement of Electricity Bill for consumer Number— 6329422224,

Respected Sir,

Most respectfully, I beg to state as under:-

L.
2.

10.

that, I reside in Flate No. 202, GHS-4, Sector-23, Panchkula;

that, since the installation of Smart Meters, the electricity bill is not being
sent by the UHBVN, as per my actual reading/consumption;

that, the bills are being sent at very high rate;

that, I have complained in the month of August,2020 for sending the
corrected bill as per my actual reading/consumption;

that, thereafter, I again requested for the settlement of my grievance in
respect of electricity bill vide my application dated 23.11.2020.

that, I have also deposited Rs. 8000/-(Rupees eight thousand only) on
23.11.2020 as directed by the SDE, Madanpur, Power Colony, Panchkula
and thereafter, Rs.3000/- on 24.12.2021;

that, My father have also visited number of times for the redressal of my
grievance, but in vain;

that, I am being served notices for depositing Rs.86480/-, Rs.37151/- and
Rs.36430/-.

that, above said notices are exorbitantly higher of my actual consumptions;

that, it may be pertinent to mention here that I have come to know that the
Smart Meter issued for the my Flat No. 202, GHS-4, Sector-23, Panchkula
has been installed in Flat No. 903 and the Smart Meter issued for flat no. 903,
GHS-4, Sector-23, Panchkula has been installed in Flat No. 202, GHS-4,
Sector-23, Panchkula;

In view of the facts stated above, I would request the Hon’ble Committee on
Petitions to take appropriate action in the matter as deems fit to the Committee.

Thanking you.

Petitioner,
_Sd-
Malkiat Singh,

FlatNo.202, GHS-4,
Sector-23, Panchkula.
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The Petition/Representation was placed before the Committee in its meeting held
on 27.01.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To
Secretary,
Haryana Vidhan Sabha,
Chandigarh.

Memo No. Ch-147/Dy. Secy Project/Date 06.04.2021

Subject: Regarding settlement of electricity bill for consumer number 6329422224 of
Sh. Malkiat Singh’s complaint received from Haryana Vidhan Sabha.

Kindly refer to your office Memo No. HVS/Petition/14/748/2020-2021/1544 dated
28.01.2021 & Dy. Secy Project, UHBVN Panchkula office Memo no. Ch-34/DSP-9/Vol-
XXIV 19.03.2021 on the above subject cited matter.

The reply of the said complaint has already been sent to CE/Commercial, UHBVN
Panchkula vide SE ‘OP’ Circle UHBVN Ambala Memo No. SPL-1 dated 22.02.2021 The
detail of the case is reproduced as under please :-

That the new electricity connection of Sh. Malkiat Singh, A/c No. 6329422224
(10KW) was released vide application no. A26-1119-66/08.11.2019 with meter serial no.
18687240, Make/L&T on 15.11.2019 whereas meter Serial No. 18686931 recorded/updated
with system wrongly (actually issued & installed vide application No. A-26-119-24 at
#903, GHS04, Sector-23, Panchkula. The mistake was again repeated while replacement of
ordinary whole current meter with smart meter vide receipt No. 105/5240 on 26.06.2020. It
was pointed out that there is some mismatch and actual status report prepared vide receipt
no. 277/13803 dated 26.06.2020. The consumer/user has submitted a representation on
23.11.2020 and a part payment of Rs. 8000/- being approximate consumption calculated
after going through the status of the case & the same was deposited by the consumer/
user on 23.11.2020 against total outstanding Rs. 86480/- (bill no. 632946701745/20.11.2020.
The site meter status updated and revised bill amount to Rs. 37151/- issued vide bill no.
632947331942 on 26.11.2020. The consumer/User has deposited Rs. 3000/- again as per
payment on 24.12.2020. Further, an adjustment of Rs. 40171/- prepared vide SC & AR No.
48/29/21 dated 10.02.2021 being wrong updation of previous meter reading as 6584 against
actual meter reading 1952 and same has been uploaded with system vide case ID No.
0408282811/10.02.2020 updated with consumer account. The bill of the consumer has
been adjusted as per Nigam Instructions. And the copy of consumer satisfaction report is
also attached herewith for ready reference.

This is for your kind consideration & further necessary action please.
DA/As above
-Sd-
Executive Engineer,
‘OP’ Division,
UHBVN, Panchkula
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To
SDO(E),
‘OP’ Division,
UHBVN, Panchkula
Subject: Regarding Correction of Electrical Bill.
Sir,
This is to inform that I have received the correction bill for my Flat No. 202,
GHSO04, Sector 23, Panchkula. I am satisfied with the correction done.
Regards.
_Sd-
Malkiat Singh, Flat No. 202, GHS-4,
Sector-23, Panchkula

Thereafter, the Committee satisfied with reply of concerned department, in which
matter has been resolved, in its meeting held on 01.02.2022 and accordingly disposed of
petition/representation.

13. PETITION/REPRESENTATION FROM SHRIRAMAN KUMAR GUPTA,HOUSE
NO. 793,SECTOR-7, PANCHKULA & OTHERS., REGARDING COMPLAINT
ABOUT NONE-ISSUE U.LLD. NUMBER IN SECTOR-30, URBAN COMPLEX,
PINJORE, TEHSILKALKA, DISTRICT, PANCHKULA., WHICH READS AS
UNDER:—
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JTH ST DT IR HR a19d AT & HHamRAl g fIBp1RAl & Raciis s HrRIdTs)
P SI9 |
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The petition/representation was placed before the Committee in its meeting held
on 13.04.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply

within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha Secretariat.

Memo No.: CTP-II/DULB/2021/223
Date: 11.05.2021

Subject: Regarding complaint about non-issue U.I.D. Number in Sector-30, Urban
Complex, Pinjore, Tehsil Kalka, District, Panchkula.

Kindly refer your letter no HV'S/Petitions/753/2020-21/8275 dated 07.05.2021 and
letter no HV'S/Petitions/753/2020-21/7584 dated 16.04.2021 on the subject cited above.

Vide above letters, it was requested to send the report regarding complaint about
none-issue U.I.D. Number in Sector-30, Urban Complex, Pinjore, Tehsil Kalka, District,
Panchkula.

In this regard, it is submitted that the Municipal Council Kalka vide their letter no
110 dated 11.05.2021 has informed this office that the UID (Property ID) in Sector-30,
Urban Complex, Pinjore, Tehsil kalka, District, Panchkula has been genereated.

Submitted for your kind information.
-Sd-

Chief Town Planner-1I
for Director, Urban Local
Bodies, Haryana, Panchkula.

Thereafter, the Committee satisfied with reply of the concerned department, in
which the matter has been resolved, in its meeting held on 01.02.2022 and accordingly
disposed of petition/representation.
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14. PETITION/REPRESENTATION FROM SMT. SHEELA DEVI, VILLAGE
SAHJADPUR, DISTRICT YAMUNANAGAR, REGARDING NON-RECEIPT OF
KANYADANAMOUNTAND DEMANDING BRIBE BY SMT. USHAARORA,

WHICH READSAS UNDER:—
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The Petition/Representation was placed before the Committee in its meeting held
on 09.07.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha, Chandigarh.

Memo No.: HBOCWWB/2021/1296 Date: 11.08.2021.
Subject: Regarding non-receipt of Kanyadan amount and demanding bribe by Smt. Usha
Arora in the case of Smt. Sheela Devi W/o Sh. Mam Chand.
Kindly refer to your leter No. HVS/Petition/ 772/2021-22/19057-58 dated 22.07.2021,
on the subject cited above.

In this regard, it is submitted that the Haryana Building and other Construction
Workers Welfare Board provides financial assistance under kanyadan scheme i.e.
Rs. 50,000/- prior to the marriage for making arrangements of marriage and Rs.51,000/- as
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financial assistance under Kanyadan Scheme on the marriage of the daughter of the
beneficiary.

In this case out of the total assistance of Rs. 1,01,000/- a sum of Rs.50,000/- has
already been released and the balance amount of Kanyadan benefit i.e.Rs. 51,000/- was
rejected by the concerned Assistant Welfare Officer, BOCW, Yamuna Nagar for want of
verification of 90 days work experience cerfificate.

Further, it is submitted that now the Deputy Director, IS&H, Ambala has approved
the claim of Rs. 51,000/- and released the same benefit to the applicant in hier Aadhar
linked Bank Account No. 561001700234726 Punjab National Bank on dated 30.07.2021
through NPCI.

The above compliance report is submitted for kind consideration and with the
requiest to file the matter.

-Sd-
Joint Secretary

for Additional Chief Secretary
to Government Haryana Labour
Department.

Thereafter, the Committee satisfied with reply of the concerned department,in
which matter has been resolved, in its meeting held on 01.02.2022 and accordingly disposed
of petition/representation.

15. PETITION/REPRESENTATION FROM SHRI RAMSHARAN S/O SH. FAGGU
RAM, VILLAGE PANJUPUR, TEHSIL JAGADHRI, DISTRICT
YAMUNANAGAR, REGARDING FINANCIAL AID FOR TECHNICAL
COURSE FROM LABOUR DEPARTMENT, WHICH READS AS UNDER:—
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The Petition/Representation was placed before the Committee in its meeting held
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on 09.07.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. Thereafter, the Committee orally examined the departmental
representatives and petitioner/applicant in its meeting held on 27.07.2021. The Committee
directed to the departmental representatives to submit compliance report, in which the
matter has been resolved. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha Secretariat
Chandigarh.

Memo No. HBOCWWB/2021/1297  Dated:- 11/08/2021
Sub:— Regarding Financial Aid for Technical Course from Labour Department.

Kindly refer to your letter no. HVS/Petition/773/2021-22/18443 dated 13.07.2021
on the subject cited above.

In this regard, brief of the case is as under:—

That the applicant was registered as member beneficiary of the Board on 19.09.2017
with the Registration No. 603024477 and user ID RAM60150.

As per the eligibility conditions laid down in the Act/Rules, Sh. Ram Saran was
eligible for the Welfare scheme only on 19.09.2018 after the completion of one year regular
membership. Therefore he was not eligible for any benefit for the session 2017-18.

Sh. Ram Saran has applied for the 1% time online on 22.11.2019 under the Financial
Assistance for Education (for Professional and Technical Courses) for the session 2019-
2020 for his son Sh. Pawan Kumar, who was pursuing four year Degree course form
University Institute of Engineering and Technology (UIET), Kurukshetra. The claim amount
of Rs. 38000/- was submitted without submitting any proof regarding deposit of the fee.

In this case the Deputy Director, IS&H, Ambala on dated 28.03.2020 observed
that the requisite documents under the scheme were not attached, therefore he down
marked the case to Asstt. Welfare Officer, HBOCWW Board, Yamuna Nagar for compliance.
On dated 01.05.2020, Asstt. Welfare Officer, HBOCW W Board, Yamuna Nagar pointed out
that applicant has not submitted the receipt of fee and other educational expenses paid
and directed the applicant to submit the same. The applicant failed to submit the receipt of
the actual expenditure. Therefore this case was rejected by Asstt. Welfare officer,
HBOCWW Board, Yamuna Nagar on 16.05.2020.

The applicant again submitted the same claim case for session 2019-20 on
29.06.2020, but this time he claimed an amount of Rs. 70,000/- as compared to Rs. 38000/-
in the previous application for the same financial yeari.e. 2019-20.

This claim case was also rejected on 17.11.2020 on the basis of non-compliance of
the observations made by the office. In both the above mentioned online applications, the
claimant has not provided any receipt of fee paid for the educational expenses in support
of his claim.

He again submitted the application on dated 28.11.2020 for the financial assistance
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of Rs. 16350/- under the same scheme for academic year 2020-21. This time he produced
proof of deposit of fee amounting to Rs. 16350/- in favour of the Engg. Institute. The claim
case was approved and the amount has been paid.

As assured in the Hon’ble Committee on Petition, HVS on27.07.2021 at 11:15 AM,
the Labour Department has provided the option for the applicant to resubmit claim for
previous year (2018-2019, 2019-2020) (applied within last 2 years) for the Financial Assistance
for Education alongwith requisite documents.

Further, it is submitted that now the beneficiary member of the Board has completed
the required documents under this scheme for the year 2018-19 and 2019-2020.

In light of the above, the Deputy Director, IS&H, Ambala has approved both the
claims and released an amount of Rs. 32,517/- (i.e.16,167/-+16,350) to the applicant in her
Aadhar Linked Bank Account No. 913010057349251 AXIS Bank on dated 30.07.2021 through
NPCL

The above compliance report is submitted for kind consideration and with the
request to file the matter.

-Sd-
Joint Secretary

For Additional Chief Secretary to Govt. Haryana
Labour Department.

Thereafter, the Committee satisfied with reply of the concerned department, in
which the matter has been resolved, in its meeting held on 01.02.2022 and accordingly
disposed of petition/representation.

16. PETITION/REPRESENTATION RECEIVED FROM SH. SHISHPAL S/O SH.
SAMUNDER SINGH, MADLAUDA, DISTRICT PANIPAT, REGARDINGNOT
RELEASE THE TUBEWELL CONNECTION BY S.D.O. MADLAUDA, WHICH
READSAS UNDER:—

TIRYA,
RIECIRGIGINA
BRTOT faerr &,
TSNS |
favm—gadran. Aol IS Jadisl §RT AHYgd] cgadd S99 = oA
IR |

A 9 o,

H <frerurer g w9, Frardl e 38R, dedid Aqare], e urd &1 e
g | B9 Q11 10.04.2019 BT 30,000 U Y TIFdS BRI Bl FAFIRET A o1 |
faTd 29.05.2021 BT TH.SI.3N. STl 91 Adairer 7 84 U7 fora f& sRaee fSurdde
oA o g | gH sRAe feurdie 9 ua.an I foHie 10.06.2021 BT ATHR
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T fISTell Thax § S FRar &1 | 39 918 TH.SL3. Al ° Udh U3 AT 2515
faTiar 23.07.2021 BT off TR Aiex WG IR fordT | A off TR AR 44000 T &
TRIGHY, TS fASTell 9IS & SHAR § ST HdT <1 | 31 AR & &M & 978 YA.S131
AIET S8 I8 8 fh 98 Hrige =12l <T| &9 59 A1l ¥ ofd I99 ¥ Hed dvd
BU AR BITS HRATE G TR T HATS 3R Id9[E 39S 84 hds TH.SL3M. §RT
TYFA BRI < F F7 a1 SI1 8T € | Slifes Uap fha & fadi wR fodl gpormend
LEREEE]

SIRIF gRUET H T AT ATl ARART A 81T STedy 3R & & g1
CIIIS BRI ek A Sleq faord™ o &wT &1 S 31 Hafera a1l JaRT il
HSI JaoTe UNTIH BT S jET &, @RI SS1ied $earg a1 o |

et
i/

dexdTel Aaotrst, T gr=iad |

The petition/representation was placed before the Committee in its meeting held
on 10.0.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

Secretary,
Haryana Vidhan Sabha,
Chandigarh.

Memo No.: Ch-125/SE (Mon.)-129/Vol.-XVII
Dated: - 11.09.2021

Subject: Meeting of the Committee on Petitions — Oral Examination of ACS to Govt. of
Haryana, Power Department, Chandigarh on dated 14.09.2021.

This is w.r.t. your reference no. HVS/Petitions/2/2021-22/22709-19 dated 08.09.2021
regarding subject cited issue, vide which the schedule of meeting of Committee on Petitions
was intimated wherein an oral examination of ACS, Govt. of Haryana, Power Department
has been scheduled on the case of Sh. Shispal, S/o Sh. Samunder Singh Village Vaisar,
Tehsil Madlauda, District Panipat regarding not release the tubewell connection by SDO,
Madlauda.

In this connection, the reply of the department for the case is attached for kind
information please.
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These issues with the approval of Managing Director, UHBVN, Panchkula.
DA/as above
-Sd-

SE (Monitoring)
For Managing Director,
UHBVN, Panchkula.

From

The Managing Director,
UHBVN, Panchkula.

To

The Secretary,
Haryana Vidhan Sabha, Chandigarh

Memo No. Ch-13/TR-95(90)/T/W/6/CGM/C-1
Dated: 10.09.2021

Sub:— Regarding non release of tubewell connection by SDO ‘OP’ Sub Division, UHBVN,
Madlauda.

May kindly refer to your office memo No. HVS/Petition/781/2021-22/21423 dated
19.08.2021 seeking comments/reply of the Nigam on the petition/representation filed by
Sh. Shishpal S/o late Sh. Samundar Singh, village Vaisar, Tehsil Madlauda, Distt. Panipat
complaining about SDO(OP), UHBVN, Madlauda for not releasing new tubewell connection
that was applied by his late father Sh. Samundar Singh.

2. Inthis context, it is submitted that the representation has been got examined
from the Superintending Engineer (OP), UHBVN Panipat. The matter is that the father of
the petitioner had applied for a new tubewell connection of 12.5 BHP in Kila No0.92/11/2
vide A&A No. P-24-718-103 dated 05.07.2018.

3. Forall the new tubewell applications applied during the period 01.01.2014 to
31.12.2018, Nigam issued demand notices to approximate 84,000 eligible applicants by
March, 2019 for deposition of consent money of Rs. 30,000/-. Accordingly, the petitioner
deposited Rs. 30,000/- on 10.04.2019. However, he had not deposited cost of 5 star rated
energy efficient motor-pumpset in the first phase of release of tubewell connections that
commenced in November, 2019. Resultantly, he was not considered during the mentioned
first phase that covered around 16,000 tubewell applications.

4. Inthe second phase of release of tubewell connections that has commenced
in June, 2021, all the applicants who had deposited consent money of Rs. 30,000/-in 2019
in compliance to the demand notices have been covered for release of new tubewell
connections. Accordingly, in this phase, estimate of electrical infrastructure that is required
to be laid down for release of new connection to the petitioner was framed.
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5. However, the petitioner has been misguiding the Nigam’s employees by
showing wrong site. He showed another Kila No. 333/4/2/3 instead of originally applied
Kila No0.92/11/2 for release of his tubewell connection. His estimate was framed according
to the wrong site he showed to the Nigam’s official.

6.  Onexamination of the complete case, it has come out that another applicant
namely Sh. Naresh S/o Sh. Randhir Singh who is the cousin brother of Sh. Shishpal S/o
Late Sh. Samunder Singh had also applied for a new tubewell connection of 7.5BHP vide
A&A10.56904 date 31.12.2016.

7. Apart from that, it is also relevant to mention that the site i.e., Kila No. 333/
4/2/3 where the petitioner has been insisting for release of new tubewell connection already
has a running tunewell connection of 12.5 BHP in his own name Sh. Shish Pal S/o Late Sh.
Samunder Singh bearing account No. AP-25-1696.

8. This means in Kila No. 333/4/2/3, one tubewell connection is already running
in the name of Sh. Shish Pal S/o Late Sh. Samunder, 2™ new tubewell connection has been
applied by Sh. Naresh Kumar S/o Sh. Randhir Singh and 3 is being insisted upon illegaly
by the petitioner. It is pertinent to mention that the land area that these 03 connections
cover is mealy 1 Kanal and 7 marla that corresponds to approx. 27 marlas.

9. This is the reason his connection has not been released as on date and has
been put on halt as the matter is under examination. Both the mentioned sites are owned
by Late Sh. Samundar Singh and Sh. Shish Pal. And, the distance between mentioned sites
is approximately 1.5KM.

10.  Smt. Lichmi Devi W/o late Sh. Samunder Singh i.e., mother of the petitioner
after the visit of halka Patwari, has admitted this fact and has submitted an application on
20.08.2021 stating that they had mistakenly deposited the fard of Kila no. 92/22/2 while
applying for the connection in 2018, whereas they require connection in Kila No. 333/4/2/
3 where a tubewell connection in the name of the petitioner is already running.

11.  From the above submissions, it may please be noted that the petitioner has
been concealing true facts of the case. Nigam is committed to release tubewell connection
where it has been applied for. It is agreed that the case should have been reported by the
filed officials while preparing the estimate that a connections is already running at site
where the petitioner and Sh. Naresh Kumar S/o Sh. Randhir Singh are seeking individual
new tubewell connections. Accordingly, Nigam shall take strict disciplinary actions against
the delinquent officials.

12. In this regard, kind attention is drawn towards Clause 3.8 of Haryana
Electricity Regulatory Commission (Duty to Supply), Regulations which states about One
Connection in One Premises, relevant contents reproduced as under:—

(1) A consumer shall be treated as a distinct entity and shall be deemed to be
an independent establishment, if

(a) itis a separate unit in duly partitioned premises owned or taken on
lease/rent;



)
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(b) there is a separate operative entrance and that the internal wiring
of the premises is separate;

(c) it is registered as a separate entity/firm under the relevant law;

(d) it holds a separate Sales Tax/VAT number and is independently
assessed to Income Tax;

(e) the occupant shall submit an affidavit confirming that the power
will be used only for the premises for which the connection is sought
and there will not be any cross supply.

In case a tenant requires a separate connection in the same premises, he
shall furnish an undertaking from the landlord duly witnessed by two
neighbours stating that the landlord shall clear all the liabilities in case
the tenant leaves the premises without paying the distribution licensee’s
dues.

If a portion of residential/industrial premises is regularly used for any
commercial activity permitted under law, the consumer shall be required
to obtain a separate connection under non domestic supply category for
the portion put to commercial use. In such an event, two connections, one
under domestic supply schedule/industrial supply schedule and the other
under non domestic supply schedule shall be permitted.

In a multi storied building, if the title of the property or the registry is
floor wise or the owner produces a rent deed/lease agreement, then separate
floor wise connections may be given.

In a shop-cum-flat, one domestic supply and one non domestic supply
connection may be given.

Anyone of the following documents shall be considered as acceptable
proof of ownership or lawful occupancy of premises:

(a) In case of Agriculture supply connection,

A copy of khasra / girdawari / jamabandi / Kisan Pass Book in the
name of the applicant,

(b) For all other connections,

(i) Copy of'sale deed / allotment letter or lease deed or rent deed in the
name of the applicant;

(ii) Registered General Power of Attorney from the owner in favour of
the applicant alongwith (i) above;

(iii) Property tax receipt or tax demand notice as proof of ownership and
rent deed or any other legal proof of being a tenant and paying rent
as proof of occupancy.
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13.  Serial No.1 (a) of above clause is clear that for an electricity connection, the
premises should be a separate unit in duly partitioned premises owned or taken
on lease/rent and registered as a separate entity under the relevant law.

14.  In the present matter, the killa No. 333/4/2/3 is a single entity and therefore only
one tubewell connections can be given under the provision of “One Connection
in One Premises” mentioned above.

15. Ttis again submitted that Nigam is committed to release new tubewell connection
to the petitioner where it has been applied for as per the seniority and fulfilment of
other terms and conditions. Alternatively, the petitioner can apply for enhancement
of'load of his exisiting tubewell connection of 12.5BHP in killa No. 333/4/2/3.

This is for kind information and consideration please.
-Sd-

Chief Engineer/Comml.
For Managing Director,
UHBVN, Panchkula.

Thereafter, the Committee orally examined the departmental representatives and
petitioner/applicant in its meeting held on 21.09.2021. The departmental representative
assured that the connection will be released after receipt the affidavit from the petitioners.
The committee received a letter form the concerned department, which reads as under
To

The Secretary,
Haryana Vidhana Saha, Chandigarh

Memo No. Ch-25/TR-95 (90)/T/W/HVS/CGM/C-I
Dated : 08.11.2021

Sub:— Proceedings of the meeting of the Committee on Petitions held on 21.09.2021
regarding non-release of tubewell connection by SDO ‘OP’ Madlauda.

May please refer to your communication dated 08.10.2021 on the subject.

In this context, it is intimated that the connection has been released by SDO ‘OP’
Matlauda on dated 28.10.2021 after receipt of affidavit from Smt. Lachmi Devi W/o Sh.
Samundar Singh & Sh. Shish Pal S/o Sh. Samundar Singh.

This is for your information please.
-Sd-

Chief Engineer/Comml
UHBVN, Panchkula

The Committee satisfied with the reply of concerned department, in which the
matter has been resolved. The Committee also received a letter from the petitioner/applicant,
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in which stated that his grievance was resolved and thanked the Committee. The letter
received from petitioner/applicant, which reads as under:—

[T #,

TR,

et AfAfa,

RATO IR (AvSITR) |
ST ST,

e a8 & & § <freare g3 |, fard g dwR, dedia Aaderst, fren
T &7 FardT § | 5 anferest |t 7 f9Stell 1 iR N Attt &1 off | o |l
BT PIRTET A TART fASTel BT HiaR o1 1 2 | § Q0 a1fere affq &1 9gd 9gd
gIaTe Bl g |

g=IqTe ¥fed |

et
&vdlo,/ —

dexdiTel Adotrst, T gr=iad |

The Committee considered the application of petitioner in its meeting held on
08.02.2022 and accordingly disposed of petition/representation.

17. PETITION/REPRESENTION RECEIVED FROM SMT. RAJNI DEVI
W/O LATE SH. RAJBIR, VILLAGE RACHHERI, TEHSIL NARAINGARH,
DISTRICT AMBALA REGARDING TO GIVE THE BENEFIT OF DEATH

ASSISTANCE SCHEME., WHICH READS AS UNDER:—

IRAA,
aiferT AfAfa,
RN fRITTT (T0ENTG) |

Sub:— AFE YR TR TGl W oI o™ e@m Ir|

S o,

e I8 & # IS <Al Ul ¥4, &7 JISTAR I IBST ST STt &1 k& aretl
2| H P TNIg URAR I HaY T & | HETd Aoyl $Rd B aell el g R Uil &
7Y faie 13.02.2020 P11 T € | WX Ul ofaR fSRRT H IASTCES o | ITHT USHHRYT TR
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601018325 TAT #RI ATS ST 37RYST 10304 & | AR UfT 9as fFrfo7 3 7o1gR) T BRf Bl
o | 7] S! g SURIA 39T & gRT < ST aTell IR FY WERIT 9 SR—WR &
foQ oraTg b gaim &, ST fA1d 03.02.2021 BT FATg AT AT o7 | foRT o aTed
R Jifeide 39 99 R 36 ax AU 3R 9add 9 R B 9N B & forg 99
BRI BT AT AATST 9T AT T | TR 07.06.2021 & q1E 57 BIH UR PIs HRIAE! el
8% © | SE($h ARBR 7 o™ o BT W9 90 fae fhaw favam gomm 2 1 H fawmT & =@
PICHR TH DI & | 3 BIg I T8I A 6T & | SRR dlel 8 38 b blg 747 iweH
S farar o B, R B TUeR ¥ aTeR 9% 8 IR AR B UR GRiArel T8l 8l I
2 | oY Ut T e © b 59 Al @1 Sifd & IR 31 39 Wb BT o faetar
DI HUT X | 31 3HSD! 95 NIRRT & |

yrefrar
8vdlo,/ —
ESRICCIR A IS FIEY

g XSS!, FTelr e

The Petition/Representation was placed before the Committee in its meeting held
on 31.08.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh

Memo No. HBOCWWB/2021/2061 Dated : 28/09/2021

Sub:— Regarding give the benefit of death assistance scheme (Smt. Rajni Devi
w/o Lt. Sh. Rajbir)

Kindly refer to your letter No. HVS/Petition/783/2021-22/22362 dated 02.09-2021,
on the subject cited above.

In this regard, it is submitted that the brief of the case is as under:—

(i) That Late Sh. Rajbir was a registered member beneficiary of the Haryana
Building & Other Construction Workers Welfare Board and his Registration
No. is 601018325 dated 13.08.2018 and Online ID is RAJ10304.

(i) That Smt. Rajni Devi intimated that her husband, Late Sh. Rajbir
S/o Sh. Pritam Singh died on 13.02.2020 and she submitted online application
for Death and Funeral Assistance for Rs. 2.00 Lakh and Rs. 15000/-
respectively on 03.02.2021. Both the applications are processed by the
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officers/officials and finally the Deputy Director, Industrial Safety & Health,
Ambala has approved the claim on 08.09.2021.

It is further submitted that after receiving acceptance/approval in both the claims
from Dy. Director, IS&H, Ambala on 08.09.2021, the Board has immediately taken up this
matter and released the benefit amounting to Rs. 2.00 lakh for Death Assistance and Rs.
15000/- for Funeral Assistance and directed the bank authority to transfer the benefit
amount in Aadhaar seeded bank account of applicant, Smt. Rajni Devi w/o Late Sh. Rajbir,
vide letter No. HBOCWWB/2021/Acctt./1742 dated 09.09.2021.

The above compliance report is submitted for kind consideration with the request
to file the matter.

-Sd-
Joint Secretary

For Additional Chief Secretary to
Govt. Haryana,Labour Department

Thereafter, the Committee the received a letter from the petitioner/applicant, in
which her grievance was resolved and thanked the Committee. The letter received from

petitioner/applicant, is reads as under:—
Har

TR,

e HAe,

FRAT AT (AUSRTG) |

Subject:—Thank you Letter
S S,

faeT 7 & f% TR gRT MMUSBT TP oleR ofeR fPT & 5 eIl b Bl
Sifthe fetam & oy foram 1T o, 3iR omus §RT fAell WerIaT | g31 98 dFiihic ofeRk
T & e gt 7 | 31Us gRT fIctard U o™ & forg # |ad SRy I& 31k gafery

H NS g=IATE AT ATEH & |

gYdiq
S]]
&vdlo,/—
RSEIICCIRC S IIRC ARG EI

g B! FTAT T |

The Committee considered the application of petitioner and satisfied with the
reply of the concerned department, in its meeting held on 08.02.2022 and accordingly
disposed of petition/representation.



54

18. PETITION/REPRESENTAION RECEIVED FROM SH.VEDPAL KADIAN
S/O SH. BISHAN SINGH, VILLAGE SEWAH, BISHAN SAWROOP COLONY,
PANIPAT REGARDING THE DEPLORABLE TREATMENT METED OUT TO
SH. VED PAL KADIAN ADVOCATE, EX-PRESIDENT, DISTRICT BAR
ASSOCIATION, PANIPAT AND SH. GAURAYV S/O SH. VED PALKADIAN

ADVOCATE, DISTRICT COURT, PANIPAT, WHICH READS AS UNDER:—
Jar §,

IIRAA, USIE BHE,

gRATOT faer= |1, IUSRTg |

fava—ggadl. Ms. gur aftrss 7 7w gfaw sw#=mRal g fed
IR IR GHEAT Tol B § AR [T0g - T S GHEH BT E
FE IR

ST S,
1. ¥ Jqure sifear gF A1 9w g verrs fard g Ryars, g fFard

farer oY BT, UHIUT HA—a UHE, BT UTeld oA 70 JUII IR ANTRS

&, Sl T 40 T8 | YU S7aTerd H debleld B Y8l g AR X g Ryars d g
SHIM—TIGETE ©, forgd RicifRiel o 89RT 71T # IHI—ST Y8l © |

2. &A@ 11.06.2021 BT AT DI FHIT 12:00 I H g AN G TMIRa, S U
T dl. 31~ a¥ &7 B €, 370 Wd & <Jgdel H AlCY SdTdhy alfusd 9+ B8R T
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9, S ATSI—Sve 9 BRAIRI W o & 9 RiFd 3R W &9 U+ 18+ I% ford o, a9
AT AIS B @1 auig | EAR areHl o Wie 1 AT off | 89 Wd § gadd & dM H
R B H U Ufdedr TR TA.8R—06—U.5.—2946 d WRT TISdh] Uad.3, dl. Algwwl
TR UA.AR—06—TS. — 4918 W AT X2 oI Yford ardll & b R G HTH W A
JJUT—3TY dTEAl TAT I BITSIT B! il HRATs, Sl Sird H T HB S1b—ald Uil
T, G AT IR AN U)o afis s dus. o 31 Yoy dHenRAl Bl da
b fazg &1 <=1 & & a8 @ 0 919% & 2 9 W AN a9 7 del & a8 Tl
H BT AT ST G ATl | ST W SARA | Ug USA Bl il € AL AT | S
QOUHOYI0 +T e b TFeTRl 3MTad TRME & AR WCIH Pl Bal [$ gdS RIcTh Hriarg i
o R AR Tsd & He W AW T I I8 et 77 b HeH 3mg W) W) e 9T AR
1, ST 31 Gl &1 Yogodio HelGAl wed TS 3R IH A Ugel WY sd & 48 W
AU ART IR ID SR PR UR I WCIH & HHANRAT 1 ATS—HFb d Bl A
W IS Pl ARUIE YH FR 4, S A gordodio HEIGAT BT FHET [ FeH My a1 gan
HIFRR PRI, 3R BIA DI S dTel ARBRI BT 37T Al §70T DT T IR I78I
FEl fb I IR Fed W & AW A G AT BT G {7 I8 ¢ |

3. 399 918 H71 Y0THOUl0 HRIGy | WIiAT & fF feq I ARy de1 8, dean ©
3R R Tl ¥ 9 4T A ARG IR 1 91d vt 8 1 § 59 9= @1 fuar e
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@ A SHD! IR W H AT 1T STSHR ATD! AN &, Sl 3N 34 fa=m uref=r & are
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|HUT "eHT A9—T$d S[o1 9 JgfaTe 7, R o1 o ot w=arg 98l © | gfor 7 g6 59
S Yohed H ARTAR) fazam 1 ugel 1 SRTTAR oIt f2RMd # 34T | Ta.Ua3l. - 89R
TR—IR HE & 18 FARI AT 2T IR TR 8- dTel AT fHl 377 Bl DIg AT
1 g < 3R AT & T GaE: 04:00 g9 AP o < | $HD I1€ AT W 8 W
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A gfer sHa W ReT faar a7 | Rt gfert arelt & e 3@ @ 31 Frdarg el
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STORTET HRD B Bl BIR Al &l 2 |
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The petition/representation was placed before the Committee in its meeting held
on 09.07.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which

reads as under:—

Jar H

g,
R faem= <\, aferarery |
JdqeR—1, TSNS |

HHIH 270911 B {316 9.8.2021.
fayrg:—Rrerag dguTd HIfedE TSdlide, fNem IR TEUIE grH=ud |
Iife

PT AU PR & BHID G /N /T /A /774 / 202122 / 18479 faidp
13.07.2021. & A=<H H |

yRare wxfrd wfa Rufe IR |
gRarar deUTd BIfSI™ Tsdibe, T IR THIRIUSS ur=iud
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Thereafter, the Committee satisfied with the reply of concerned department, in
which the matter has been resolved in its meeting held on 22.02.2022 and accordingly

disposed of petition/representation.
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19. PETITION/REPRESENTION RECEIVED FROM SMT. KRISHANA DEVI
W/O SH. MANGE RAM, VILLAGE HASANYARPUR TIHARA KALAN,
DISTRICT SONEPAT & OTHERS REGARDING GRIEVANCES OF

PETITIONER, WHICH READS AS UNDER:—
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The Petition/Representation was placed before the Committee in its meeting held
on 29.06.2021 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Sector-1, Chandigarh.

Memo No. 10446/SJE/Supdt.(P)2021 dated 27.07.2021.

Subject.Regarding grievances of petitioner Smt. Krishana Devi W/o Sh. Mange Ram
Village Hasanyanpur Tihara Kalan, District Sonipat & others.

Kindly refer to your office letter No HVS/Petitions/770/2021-22/14117 dated
30.06.2021 on the subject cited above.

In this connection, it is submitted that according to the letter dated 10.06.2020
issued by Chief Postmaster General. Haryana Circle, Ambala, their should be a minimum
balance of Rs. 500/- in the accounts of Social Pensioner standing in the post offices. In the
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Village Hasnayanpur Tihara Kalan, Distirct Sonipat, 278 beneficiaries are getting Social
Security Pensions. Out of which pension in respect of only 18 beneficiaries w.e.f. 03/2021
including Smt. Krishana Devi W/o Sh. Mange Ram, could not been credited in their account
due to failure/account closed by Post office. Now the status of 16 beneficiaries has been
made normal in the month of 07/2021 and after validation of accounts of above 16
beneficaries from PFMS, the pension will be credited into their account in the month of 08/
2021. Further arrear of the intervening period will also be released after validation of their
accounts.

-Sd-
Accounts Officer(P)
for Director General, Social Justice &

Empowerment Department.
Haryana, Chandigarh.

Thereafter, the Committee satisfied with the reply of the concerned department,
in which the matter has been resolved in its meeting held on 22.02.2022 and accordingly
disposed of petition/representation.

20. PETITION/REPRESENTAION RECEIVED FROM SH. DEVENDER
S/o SH. OM PARKASH, H.NO. 760/10, ROOP NAGAR, GALI NO.- 7,
ROHTAK. REGARDING IRREGULARITIES CARPETING OF MASTIC

LAYER ON ROAD IN ROHTAK, WHICH READS AS UNDER:—
Jar ),
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The petition/representation was placed before the Committee in its meeting held
on 07.07.2020 and the Committee considered the same and decided that said petition/
representation be sent to the concerned department for sending their comments /reply
within a period of 10 days. The reply was received from the concerned department, which
reads as under:—

To

The Secretary,
Haryana Vidhan Sabha Secretariat,
Chandigarh.

Memo No. EE-III/DULB/2020/3908 dated 13.10.2020.
Sub :— Regarding irregularities Carpeting of Mastic Layer on road in Rohtak.

In reference to your office memo no. HVS/Petition/14/690/2020-21/11003 dated
09.08.2020 and HVS/Petition/14/690/2020-21/12834 dated 15.09.2020 on subject cited above.

2. A copy of the petition/representation received form Sh. Devender S/o Sh. Om
Prakash, House No. 760/10, Roop Nagar, Gali No. 10, Rohtak regarding subject cited matter
as forwarded to this office vide letter under reference with the request to submit comments/
reply before the committee on petitions.

3. I have been directed by the competent authority to forward you a copy of report/
reply submitted by Committioner MC, Rohtak in the subject cited matter along with a copy
of enquiry report submitted by SIT constituted to enquire into the complaint made by Sh.
Balraj Kundu, MLA, Meham regarding use of Bitumen Mastic Layer in construction of
roads in MC, Rohtak.

DA:- Enquiry report submitted by SIT.
-Sd-
Executive Engineer -111,

for Director General, Urban Local Bodies,
Haryana, Panchkula.
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Allegation No. 1

Use of Mastic Asphalt on general roads in Rohtak as well as other Towns of Haryana

1.1

Shri Balraj Kundu, M.L.A. has attached a copy of complaint dated 10.01.2020
alongwith the petition dated 28.01.2020. The contents of the complaint are as
under:—

“It has been observed that Mastic Asphalt is being used on general roads in
Rohtak Town resulting into the wasteful expenditure causing heavy loss to the
state exchequer. Laying of Mastic Asphalt is very costly as compared to
conventional Bituminous wearing courses. Mastic is generally used on bridge
decks and heavily stressed areas i.e., junctions and toll plaza where frequent
acceleration and stopping of vehicles is observed (comments of PWD B&R is
attached). Mastic asphalt is not laid on general roads as per MORTH
specifications.

Further NGT vide his OA no. 21 of 2014 in the matter of VardhmanKaushik v/s
Union of Indiadirected that there shall be no hot mixing on road side. All public
authorities particularly the PWD, DDA and others should themselves, during
construction and maintenance of roads, ensure that coal tar, bitumen and/or
Asphalt mix is brought in Molten condition and the same is neither burnt nor

fire is put to melt these substances on the open roads. As per NGT orders, laying

of mastic asphalt is totally prohibited in NCR due to heavy pollution involved
in the process of mastic asphalt.

The prevailing rates as per PWD B&R for laying of B.C. of 30mm and 40mm
thick layers are Rs. 225/-&Rs. 300/- respectively. Instead of laying of BC on
general roads in towns which is required as per MORTH specifications, in
Municipal Corporation Rohtak, Municipal Corporation Sonipat and Municipal
Committee Jhajjar 25 mm thick mastic asphalt is being laid and that too on very
high rates of approx. Rs.900/- to Rs.1100 per sqm., 3 times length of roads could
have been repaired within the expenditure incurred if even 40mm BC was laid.

The informationin this respect was sought from Commissioner MC, Rohtak on
dated 05.12.2019 but the same is still awaited. It has come to my notice that
such works have been executed in Municipal Corporation, Rohtak to the tune
of Rs. 90/—100/-crores at very high rates as mentioned above. Thereafter, the
work was assigned to another agency back to back at the rate of Rs. 455/- per
sqm. All of it was got done by Shri Manish Grover, Ex. ULB State Minister by
putting pressure on local officers just to favour a particular agency by putting
undue conditions in the tender to fulfill his vested interest. The above facts
reflect that at least Rs. 40/- -50/-crores loss has been caused to Municipal
Corporation, Rohtak.

Shri Manish Grover who is an illiterate person generally seen praising himself
in the public meetings saying that I'm getting constructed such roads in Rohtak
which shall not last even 20 years. He has violated NGT orders and misused his
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powers and through undue pressure on local officers, managed such type of
illegal works only for his vested interest. Undue expenditure has been incurred
on the construction of roads by adopting mastic asphalt instead of using
conventional bituminous courses and that too on very high rates i.e. 120%
higher than the prevailing rates of PWD B&R. It is also mentioned that
Mpr.Varshney, STP is working in Municipal Corporation, Rohtak since last about
10 years. He is very closely associated with Shri Manish Grover and fully
involved in all such illegal activities. Shri Manish Grover, the then ULB State
Minister managed all such illegal technical and Administrative approvals from
Chandigarh in conspiracy with the then ACS Shri Anand Mohan Saran and CE
Shri O.P. Goyal. It is very surprising that MCR has laid mastic asphalt on the
sector major roads belonging to HUDA inspite of the objections raised by HUDA.

Further it is mentioned that with the direction of the Minister of ULB, specified
eligibility criteria was added just to favour a particular agency and to make the
participation of agencies to the limited extent.

The conditions are regulated in terms of similar works executed by the agency
on the basis of major component in the scope of proposed works in the DNIT
whereas the conditions are applied on the basis of minor component to favour
a particular agency with whom Shri Manish Grover Ex. ULB State Minister has
back door partnership in all these works”.

The detailed reply on the complaint alongwith record was submitted by the
Commissioner-Municipal Corporation-Rohtak vide his office letter No. MCR/XEN
(HQ)/2020/905 dated 05.02.2020 (Annexure 1/1 Page No. 1-43) wherein it was
reported as follows:—

“The works of laying of mastic asphalt by the Engineering Branch were carried
out after obtaining due approvals and after hearing the public grievances and
public was also informed from time to time. The work of laying mastic asphalts
was carried out by the Municipal Corporation keeping in viewthe following
situations and reasons:-.

a. In old areas of the Municipal Corporation Rohtak, maximum roads have
been constructed with cement concrete and these roads were constructed
more than 10 years back. Due to repair of sewer, water and other reasons,
these roads were full potholes due to which the public was facing a lot of
inconvenience.

b.  In case, another layer of cement concrete was laid on the existing cement
concrete roads, then it would have resulted raised levels of roads and
manholes leading to accumulation of street water in houses during rains.

c¢.  Incase new cement concrete was constructed after dismantling the existing
cement concrete roads then this would have temporary disconnection of
water and sewer necessitated connections leading to inconvenience to
the public.
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d.  In case the existing cement concrete road was repaired by using premix
bituminous carpet, it would not have lasted even for a few years as in most
of these roads water accumulated during rainy season and also
shopkeepers often litter the waste water from their shops flow on the road.
Therefore, mastic asphalts was laid on the previous cement concrete roads
in the areas of Mata Darwaja, Bada Bazar, Quila Road, Old SubjiMand,
Model Town, Sant Nagar, Prem Nagar Chowk, Arya Nagar, AshokaChowk,
GohanaAdda etc. under the CM Announcements. Mastic Asphalts is
generally considered to be more resistant to water than premix bituminous
carpet and, therefore, was considered most suitable for laying it on wearing
course of the road in these areas.

Similarly in case of sector roads which had already been constructed with
premix bituminous the carpet, these were in damage condition and mastic
asphalt was laid on these roads on demand of the local ——citizens due to
the reasons enumerated below:-

i. In sectors water gets accumulated due to choked storm water sewer
lines.

ii. Thereis anala of main disposal infront of Sector 1 and 14 and water
of sectors does not drain out until the water of the city is not drained
and there remains the possibility of the damage to the roads.

iti. Thereis a canal adjoining sector 1 & 2 due to which the same remains
water logged and on account of moisture in the roads, premix carpet
gets damaged.

iv.  There is a water channel for water works 1 near sector 3and during
rainy season water gets accumulated on the roads and due to
overflow of water road gets damaged.

v. The structure of the roads of sectors could not be changed that is
why roads were constructed with mastic asphallts.

While carrying out the work of mastic asphalts, pollution level in the atmosphere
were taken care of and when NGT issued instructions in the year 2019 to control
the pollution, Municipal Corporation, Rohtak stopped the work of laying mastic
asphalts.

The work of mastic roads was not allotted to a single agency but the same were
allotted to various agencies whose details are as under:—
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Similar information with respect to works of mastic asphalt was sought from all the
municipal bodies of Haryana and the information received has been annexed as
Annexure 1/3 Page No. 1-20. Having considered the information and replies
provided by the municipal bodies, and the complaint in question the various
allegations have been divided into sub-allegations and the observations of the
committee are being furnished pertaining to the sub-allegation as follows:

Sub-Allegation- A

“It has been observed that Mastic Asphalt is being used on general roads in
Rohtak Town resulting into the wasteful expenditure causing heavy loss to the
state exchequer. Laying of Mastic Asphalt is very costly as compared to
conventional Bituminous wearing courses. Mastic is generally used on bridge
decks and heavily stressed areas i.e., junctions and toll plazas where frequent
acceleration and stopping of vehicles is observed (comments of PWD B&R are
attached). Mastic asphalt is not laid on general roads as per MORTH
specifications”.

Observation

Here the main allegation is that mastic asphalt is a very costly item and was used
indiscriminately on general roads in Rohtak town in contravention of the MORTH
specifications resulting into wasteful expenditure. The committee analysed the
MORTH specifications in this regard, and particularly Section 516 pertaining
to mastic asphalt. As per Section 516.1, 516.4 and 516.5, the MORTH
specifications prescribes that a single layer ofmastic asphalt wearing course
can be used for road pavements and bridge decks and that mastic asphalt can be
laid on the concrete surface(Annexure 1/4 Page No. 1-33).

It has also been alleged that mastic asphalt is generally used on bridge decks and
heavily stressed areas like junctions and toll plazas. Municipal Corporation,
Rohtak in its reply has reported that PWD (B&R) Department has not carried
any work oflaying of mastic asphalt on roads. Further, the committee members
interacted with some officials of the B&R Department who confirm that mastic
asphalt is being generally used on heavily stressed area like bridge desks and
road junctions etc.

After considering the MORTH guidelines, reply of Municipal Corporation,
Rohtak and discussions with B&R Department the committee has concluded
that there is nothing in the MORTH guidelines which prohibits the use of mastic
asphalt as a wearing course on roads. However, the committees of the opinion
that laying of mastic asphalt being a costly item should be discouraged for general
use on road/streets as it does not offer additional advantages in terms of resistance
to water etc.

Sub-Allegation- B

“NGT vide its OA No. 21 of 2014 in the matter of Vardhman Kaushik v/s Union
of India, has directed that there shall be no hot mixing on road side. All public
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authorities, particularly the PWD, DDA and others should themselves, during
construction and maintenance of roads, ensure that coal tar, bitumen and/or
Asphalt mix is brought in Molten condition and the same is neither burnt nor
fire is put to melt these substances on the open roads. As per NGT orders, laying
of mastic asphalt is totally prohibited in NCR due to heavy pollution involved
in the process of mastic asphalts”.

Observation

The NGT in original application No. 21 0f2014 issued orderson 04-12-2014 and
at point No. 24(Annexure 1/4 Page No. 1-33) it has directed that:-

“There shall be no hot mixing on the road side. All public authorities,

particularly the PWD, DDA and others should themselves, during construction
and maintenance of roads, ensure that coal tar, bitumen and/ or asphalt mix is
brought in molten condition and the same is neither burnt nor fire is put to melt
these substances on the open roads”.

Municipal Corporation, Rohtak has mentioned in its reply that it has provided
the Mastic Asphalt Layer as a wearing course and the asphalt was not burnt on
the road side. The plant for mastic asphalt was established in the open
surrounding areas. While carrying out the work of mastic asphalts, pollution
level in the atmosphere were taken care of and after the NGT issued instructions
in the year 2019 to control the pollution, Municipal Corporation, Rohtak stopped
the work of laying mastic asphalts.

The works of Asphalt Mastic was carried out in other ULBs also such as Sonipat,
Hisar, Indri, Nilokheri, Thanesar, Cheeka, Fatehabad, Kalanaur, Meham, Palwal,
Ganaur, Taraori, Ladwa, Karnal, Jhajjar, Gohana, Gharunda and Kanina.

The committee is of the opinion that this complaint cannot be substantiated at
this point of time and an advisory should be issued by the Environment Department
to all the Engineering Departments of the Government of Haryana to adhere to
the orders of the observations of the NGT in letter and spirit.

Sub-Allegation- C

“The prevailing rates as per PWD B&R for laying of B.C. of 30mm and 40mm
thick are Rs. 225/-&Rs. 300/- respectively. Instead of laying of BC on general
roads in towns which is required as per MORTH specifications, in Municipal
Corporation, Rohtak, Municipal Corporation, Sonipat and Municipal
Committee, Jhajjar 25 mm thick mastic asphalt is being laid and that too on
very high rates of approx. Rs, 900 to 1100 per sqm.,3 times length of roads could
have been repaired within the expenditure incurred if even 40mm BC was laid.

The information in this respect was sought from Commissioner MC Rohtak on
dated 05.12.2019 but the same is still awaited. It has come to my notice that
such works have been executed in Municipal Corporation, Rohtak to the tune
of Rs. 90-100 crores at very high rates as mentioned above. Thereafter the work
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was assigned to another agency back to back at the rate of Rs. 455/- per sqm. All
of it was got done by Shri Manish Grover, Ex-ULB State Minister by putting
pressure on local officers just to favour a particular agency by putting undue
conditions in the tender to fulfil his vested interest. The above facts reflect that
atleast Rs. 40-50 crores loss has been caused to Municipal Corporation, Rohtak.

Shri Manish Grover who is an illiterate person generally seen praising himself
in the public meetings saying that I'm getting constructed such roads in Rohtak
which shall not last even 20 years. He has violated NGT orders and misused his
powers and through undue pressure on local officers have managed such type
of illegal works only for his vested interest. Undue expenditure has been incurred
on the constructions of roads by adopting mastic asphalt instead of using
conventional bituminous courses and that too on very high rates i.e., 120%
higher than the prevailing rates in PWD B&R ™.

Observation

The committee has already dealt with the issue of laying of mastic asphalt on
general roads instead of premix bituminous carpet in the para relating to sub-
allegation ‘A’. The detailed information with respect to all the mastic asphalt
works was sought from Municipal Corporation, Rohtak (Annexure 1/5 Page
No. 1-161) and all the other municipal bodies of Haryana (Annexure 1/3 Page
No. 1-20).

A careful analysis of information provided by Municipal Corporation, Rohtak
reveals that total number of 24 works related to mastic asphalt have been awarded
in 2018 and 2019 on rates varying from Rs. 547 per sq. mtr. to Rs. 874 per
Sq. mtr.

Also the laying of mastic asphalt being a non-scheduled item in Haryana
Scheduled of Rates (HSR), there is no reference rate for this item.

Committee observed that after close scrutiny of rates at which these works was
awarded reveals a wide variations in the rates for which there is no satisfactory
reply provided by Municipal Corporation, Rohtak. The committee wants to draw
attention towards works awarded on 06.03.2019 of which 13 works pertaining to
mastic asphalt were awarded on rates varying from Rs. 560 to Rs. 699 per sq
mtr. The Municipal Corporation, Rohtak should ideally have negotiated with the
bidders/higher rates and ensured uniformity of rates while awarding works in
the same time period.

As per report of Municipal Corporation, Rohtak, PWD (B&R) have not awarded
any works of laying of mastic asphalt and, therefore, comparison of these rates
with PWD B&R awarded rates could not be made. As per allegations pertaining
to Sh. Manish Grover are concerned, there is no concrete evidence provided by
the complainant which can further be enquired into.
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Sub-Allegation- D

“Itis also mentioned that Mr. Varshney, STP is working in Municipal Corporation
at Rohtak since last about 10 years. He is very closely associated with Sh.
Manish Grover and fully involved in all such illegal activities”.

Observation

As far as the association of Sh. Varshney with the then Urban Local Bodies State
Minister is concerned, it is clearly stated by the Commissioner, Municipal
Corporation, Rohtak in its report (Annexure 1/1 Page No. 1-43) that there is no
personnel association with the then Urban Local Bodies State Minister because
the work of Geo-Lab, Swachh Survekshan 2020 and coordination was given to
him. Being a Senior Officer, he was deputed from time to time during the hearing
of public grievances with the then Urban Local Bodies State Minister and he also
accompanied Sh. Grover on the stage in different Corporation’s programmes
representing the Corporation. Moreover, works of mastic asphalt were carried
out by Engineering Branch in which there is no involvement of Senior Town
Planner.

The committee agreed with the observations of the Commissioner-Municipal
Corporation-Rohtak and concluded that this allegation is devoid of merit and
cannot be substantiated.

Sub-Allegation- E

“Shri Manish Grover, the then ULB State Minister managed all such illegal
technical and administrative approvals from Chandigarh in conspiracy with
the then ACS Shri Anand Mohan Saran and CE Shri O.P. Goyal. It is very
surprising that MCR has laid mastic asphalt on the sector major roads belonging
to HUDA inspite of the objections raised by HUDA.

Further, it is mentioned that with the direction of the Minister of ULB, specified
eligibility criteria was added just to favour a particular agency and to make the
participation of agencies to the limited extent.

The conditions are regulated in terms of similar works executed by the agency
on the basis of major component in the scope of proposed works in the DNIT
whereas the conditions are applied on the basis of minor component to favour
a particular agency with whom Shri Manish Grover Ex.-ULB State Minister has
back door partnership in all these works”.

Observation

As per information provided by Municipal Corporation, Rohtak (Annexure 1/1
Page No. 1-43) for all cases of executed development works,administrative and
technical approvals have been sought from the competent authority in each case.
Further Municipal Corporation, Rohtak has also provided the NOC given by
HSVP (Annexure 1/6)
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Further, the Municipal Corporation, Rohtak has also mentioned in its reply that
the sector roads of HSVP stands transferred to Municipal Corporation, Rohtak
and hence, they were authorised to carry out repair works on these roads.

Further, regarding allegations of specific eligibility criteria to favour a particular
agency with respect to the tender of works in question (Annexure 1/7 Page No.
1-20), the commiittee has careful analysed the allegation and information provided
by Municipal Corporation, Rohtak.

The committee has not found any major deviations from the prescribed guidelines
by the Department with respect to eligibility criteria and the committee has also
observed that technical and administrative approval have been sought by the
Municipal Corporation, Rohtak from the competent authority.

-Sd- -Sd- -Sd-

SANJAY MAHAJAN, A.K. PAHWA, SURAJ BHAN BURA,
Chief Engineer, Chief Engineer (Retd.), Chief Engineer (Retd.),

HPHC PHED PWD(B&R)

-Sd-

DR.AMIT KUMAR AGRAWAL, IAS,
Director General, Urban Local Bodies, Haryana,
Panchkula.

Thereafter, the Committee satisfied with the reply of the concerned department, in

its meeting held on 22.02.2022 and accordingly disposed of petition/representation.

58546—H.V.S.—H.G.P., Chd.



